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This AP Jlication 18 19 20.8.96 Learned counsel Mr A.Dasgupta

o time

. e

o and With for the applicant. Learned Addl.

fo ¢ Rs. 50!, '
C.F. O ‘ ' CoG.5.C Mr A.K.Choudhury for the
_ - chd vide b/ é?/ ? 1
By ?‘2‘0@9 No /%/gé \ respondents .
[ Y
" Dated [% &...... e : - | Heard Mr Dasgupta for admi-
| ' gl ‘ufvzg/g'te : . ssion. Perused the contents of the
réls
LDy Ml ' application and the reliefs sought

Application is admitted. Issue
notice on the respondents by regis-
. tered post. Written statement
within six weeks.

List for written statement
and further orders on 27.9.96.

The respondents are directed
to maintain status-quo as on today
pending disposal of this applica-
tion.
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Learned counsel Mr M. Chanda o
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for the applicant. Learned Addl. C.G.S.C..
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Mr A.K. Choudhury submitted mem‘_o"_‘

' Y-))/")/ /ZA M\A‘) of ‘appearance and also submitted writtef].. .
. ~ -~ e A ' .
Ny sk T A

statement on behalf of respondent Nos.g&‘

*

& I3 ‘ o ol

| m&la‘ and 5. Copy of the same has been 'servéd;-‘ .
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. o
on Mr M. Chanda who l‘prays for’ time to
submit rejoinder.
List for  rejoinder and further

orders on 17.10.96.

by

Member

Mr. A. Dasgupta for the applicént.
Mr. A.K.Choudhury, Addl. C. G S.C. for

the respondents. Lotz Vﬁ@f”g7 /;f Remn: /%%,

List for hearing on 26.11.1996.

Mr. M.Chanda for the applicant.

‘Mr. AK. Choudhury, Addl. C.G. S C. for the
respondents.

Addltlonal wrltten statement

has been
1,2,3 and 5.
Copy of whlch has been served on the counsel of

' the applicant. Mr. Chanda

submltted by the responden Nos.

prays ‘for a short
adjournment.

List for hearing on 12.12.199%6.
Mé%%é?ﬂ .

Mr. A. Dasgupta for the applicant.
Mr. A.K.Choudhury, Addl.C.G.S.C.

the respondents. ’

for

Counsels of both sides have completed
their submissions.

Hearing. concluded.

| Néé&ﬁﬂ?

Judgement reserved.



!‘ | Vo 1y @ UANV 167/9(] A‘?-//'Page No, V

Ty /b Nos . of 1 ¢ DU S
....oo.og..)...oqo.ot.'ee.'o..ocon..oo’,vo’o-..c‘o.i.O.oc\otonoog‘o0|¢c¢.O.OOOQQOQCK....Q
OFFICE NCOLE ~ '. ~°-'| DATE" F;' | " - ORDER ' ’;

'
4

.
S eetesasenn v . 'y . - S . ‘
‘.. ‘OOO OO‘CO ..'..v"..’.......'...‘i.‘....'........"..l‘/"ﬂf‘iﬁt ‘

- ;J:; v;éﬂ.ﬁaﬂfxm' iy 20.12;96‘ o Learned ,counselk Mr M. Chandaxfor the
‘! [ o dm— e : .
%)A M i,lwl ._,:,s.r-u"’appllcant Learned Addl. CGSC,Mr -A.K.
Tt Adihl w/S ’

by Raspamdind Moo T

L. _ ,. , . :
ot Pt 5'3 fe terms of the directions in the order. No order

_ Choudhury- - for" * thé respondents Judgment .

pfonouncgd. The application is disposed of in
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., v ' . CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH ::: GUWAHATI=-S,

0. 167 of 1996.

0,4, o
TR,
DATE OF DECISION 20+/2-/99(
_..5r: Padam Chand Jain . (PETITIONER(S)
8/shri A.Dasgupta & M.Chanda . ADVOCATE FOR THE
e o e - . PETITIONER (S)
- . VERSUS
* . Unicn of India & Ors. o RESPONDENT (8)
Bri A.K.Choudhury, Addl.C.G.S.C. PIVOCATE FOR THE

RESPONOENT  (S)

N

THE HON'BLE  SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER
THE HON!BLE

19'Uhether Reporters of local papers may be alloued to ;%5_
sce the Judgment ? |
2. To be referred to the Reparter or not ?

3. Whether their Lordships uwish to see the Falr copy of -
the judgment 7 No

4,.Whether the Judgment is to be 01rculated to the other
Benches 7

Judgment delivered by Hon'ble Administrative Member.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH .

~Original Application No.167 of 1996.

—_—

Date of Order : This the ,20%* Day of December,19%96.

Shri G.L.Sanglyine, Administrative Member.

Sri Padam Chand Jain,

son ¢f late Mehar Chand Jain,

resident cf Jaswant Road, Panbazar, '
Guwahati-1. « « < Applicant

By Advocate Shri A.Dasgupta.
- Versus -

1. superintending Engineer,
Assam Central Circle, No.l,
Central Public Works Department,
Bamunimaidan, Guwahati-21.

2. Director of Estate,
Cffice of the Directorate of ustate.
Nirman. Bhawan, New Delhi-11.

3. Unicn of India,
represented by the Secretary,
Ministry of Urban Develppment,
Nirman Bhawan, New Delhi-11.

4. Sri A.K.pas Choudhury,
Assistant Surveyor of " Works{Electrical) -
C.P.W.D.,Bamunimaidan,
Guwahati-21. :

5. Chief Engineer (NEZ) : .
- C.P.W.D.,Shillong. « + « Respondents.

By &dvocate Shri A.K.Choudhury,Addl.C.G.S8.C.

ORDER

G.L«SANGLYINE ,ADMINISTRATIVE MEMBER -

'The applicant joined sefvice in the Central public
Works Department on 20.9.1962. He was transferred to
Guwahati énd joined on 26.2.1996. He drawé a basic pay
of &.3600/- as on that date. He is ordinarily entitled
to a Type V Quarter. The C.P.W.D has no vacant Type V
Quarter in Guwahati. The applicant applied fcor allotment
of Type IV Quarter on 17.7.1996. At that-time there was

no vacant Type IV Quarter. A C.P.W.D Quarter No.Type-IV/45

contdeas.
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waSIVACated by cne Shri Gupta on 31.7.1996. Therefore this
quarter became vacant. The respondent No‘4)8ri A.K.Das
Choudhury, Assistant Surveyor of Works (Electrical),C.P.W.D
Guwahati was entitled to a Type IV quarter ordinarily and
was in the waiting list for allotment of a Type IV quarter.
He was alloted the said quarter No.Type-IV/45 on 16.8.1996.
The applicant sent representation dated 16.8.1996 to the
Chief Engineer (NEZ), C.P.W.D, Shillong seeking his inter-
vention in the alleged illegal allotment of the above
mentioned quarter by the Superintending Engineer (Civil),
Assam Central Circle, C.P.W.D.,Guwahati. On 19.8.1996 he
submitted this application pefore this Tribunal. A status
quo order regarding the quarter was issued on 20.8.1996. It
transpires now from the rejocinder to the written statement
submitted by the applicant that, ih fact, Sri A.K.Das
Choudhury had refused the allotment of the aforesaid
quarter to him on 20.8.1996. Thus the quarter is at present

vacant.

T2 The contention of the applicant is that though

he is entitled to Type V Quarter he is also entitled to

Type IV quarter within the purview of S.R. 317-B-7(1) (iii).

applicant the,

;(Accordlng to thpLSuperlntendlng Engineer has to exercise

the discretion vested on him under this rule judiciously

*

by considring the date of entry in the service by each

claimant for Type IV Duarters including the applicant.

If this was.)done the applicant contends that he is the

person who is entitdéd to the quarter Type IV/45 cn the
basis of his seniority. The respcndents, on the other hand,
have submitted that the applicant is entitled to a Type V

quarter cnly and he is not entitled to Type IV quarter as

contd...
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his basic pay as on 26.2.1996,which is his priority date,

is fs. 3600/~ p.m. They state that there was nc occasion

te pall for optibn or applicaticn from the applicant for
alljotment of one Type below as there was nc vacant Type IV

: quartef‘and there were a number of applicants who were in

thel waiting list for allotment of Type IV quarters to

“which they are entitled as per rules. The applicant had

of his own accord submitted an application for allotment

of Type IV quartervwhich is a Type below his entitled~Type V.
Thely contend that the applicant is not entitled to Type IV
quarter as a matter of right. He is entitled to Type V quarter
only « A lower Type quarter can be alloted only atcthe '
discretion of the competent authority under S.R. 317-B=7(1)
(iii). In the facts and the situation available before ngJLQw.
the competent authority could ncot exercise the above
discreticnary power in favcocur of the applicant as,if it

was done)it would deprive the applicants who are entitled

tc |[Type IV (Quarter and who were in the waiting list for

alliotment of such quarters.

3. From the above submissions it appears that the
isgue concerned the exercise of discretion under S.R 317-B-
7(1)(iii) by the ccmpetent authority. It also abpears that
the competent authcrity did not exercise the discretion

in |favour of the applicant sc that the applicants in the
wailting list for Type IV guarters are not deprived.AList

of |such applicants who were in the waiting list has nct

. begn prbduced. The position is therefore not verifiable.
Cnly the name of Sri A.K.Das Choudhury, respondent NO'?)
hag been disclosed as entitled to Type IV quarter and he

wag alloted the Quarter No.Type IV/45 vide order dated

1648.1996 (Annexure-D). TRexzfzrs Sri A.K.Das Choudhury

contd..e.
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had refused to accept the allotment and prayed for cance-
llaiion of the allctment vide his applicaticn dated
20.8.1996. The present situaticn is that the Quarter Type
IV/45 is vacant. In the circumstances the applicant is
directed ﬁo supmit a fresh representaticn within 15 days
from the date of receipt of this order for allotment Of
Type IV Quarter before the competent authority and the
competent authcrity shall consider and dispose of the
representaticn of the applicant according to the relevant
facts and ruies within 15 days from the date of receipt

of the fresh representaticn from the applicant.

4. In the rejoinder the applicant has raised the

‘issue of allotment of Hostel accommodaticn stating that

if type IV gquarter was not available the respcndents could
have provided him with a Hostel accommodation but. the
reSpondénts would not entertain applications from Execﬁtive
Engineexsfor allotment of Hcstel accommodation. The
applicant has not stated that he had applied for a Hostel

accommcdation but his application was rejected.It appears

‘that in this respect he has simply championed the cause

of the Executive EngineersQ At any rate, this matter of
Hostel accommodation is not in the driginal Application
and cannct therefore be considered. Mr A.K.Choudhury,

learned addl.C.G.S.C however, has submitted that if the

applicant applies for Hostel accommodaticn his application

will be considered by the competent authority. I leave this

matter to the parties concerned.

The application is dispcsed of as above. No order

as to costs. The status quo order shall stand vacated on

Adisposéﬂlof the fresh representation by the competent

authority submitted by the applicant &s’indicated above.

Adnministrative/ Member
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g IN THE CENTRAL ADMINISTRATIVE TRIBUNZL.
GUWAHLTI,

Oe Ao [Z?L /96,

Sri Padam Chad Jain, .

vecace sz licg”lt.

“©
i) By o applle
ig.

F e

=Versus—-

Union of India & others,
‘ eeseee Respondents,

L , - INDEX
sl.No. Particulars, Page.

3.. ,‘ Petitio'a'l. ) l - llo

2. Amexure - A, Rule
regarding allotment of
quarters,

3. mnexure - B, Application
dated 17.7.96 for zllotment 20 = 2.
of quarter,

4. mnexure -« C, a opy of the
order oi allotment dated 22 - 24,
15, 3.96. '

S5¢ Eanexure - D, the impGgned
order of allotment dated 25 - 27,
16.8,96.

6. - Annexure - E, opy of the
representation made to the
Chief Eagineer, CPWD,shillond.



1.

2,

IN TE CENTRAL ADMINISTRATIVE TRIBUNZL,

GUWAHATI BENCOI,

Sri Padam Chand Jain,
~Versus-

Union of India & pthers.

Particulars of the Applicant.

Sri Padam Chaagd Jain,
son of late Mehar Chaid Jain,
resident of Jaswant Road, Panbagzar,

Guwahati, District - Kamrup, Assam,

Particulars of the Respondent,

1. Sup'er:inte'l ding Engimeer, Assam,
Cent:al Circ;le No., ‘I, Central
Public Works Department,

Bamun ima_ida'n, Guwshati- 21,

2, Director of Estate,

Office o’f, 'Directbrate of Estate,
Nirxhanl Bhawan, New Deihi,
Pin - 110011,

3. Union of India,
represented by the Secretary,
Min istfy of Urban Deyelopment,

Nirman ‘Bhawan, New Deihi- 11001ll.

4."..'.
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4, R.K, Dés Choudhury,
hssistant S?Jrveyor of wOrks (Electrical),
Ce PsWo D, , Bamunimaidan,
Guwshati- 2. |
5. Chief Eagineer (NEZ),

C.PsWe D, Shillong,

3. Particulsrs of the order afainst which this

gpplication is made :-
A0 order dated 16.8.96 issued by Superintending

Engineer, vide his order No. 12(3)/ACC/GS/1684.

4, Jurisdiction of the Tribunal s

The applicant declsres that the subject matter
of the order agsinst which he wants redressal is

within the jurisdiction of the Tribunal.

6, Limitation s

The applicant further declares that the
application is within the period of limitation
prescribed under Section 2L of Administrative

Tribunal Act,

6. Facts of the Cgse :-~

The humble petition of the gpplicant abovenamed, -

MOST RESPECTFULLY SHEWETH, 3

1. That the appiicaat is a citizen of India md

at present residing at Panbazar, Guwshati, District -

Kamrup, Assam,

II.........
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11) That the gpplicant is a1 employee of Ceantral
Public Works Department (C.P,W.D.). At present he is an
- Executive Engineer (Electrical) posted at the office of
LK 4

- Superintending Engineer (Electrical), G P,W.D

Bammimsidan, Guwshati-23.

ITI) That the gpplicant was initially appointed as
Junior Engineer, Electrical on 20.9,62. Thereafter,
he was promoted to the post of Assistsit Bagineer on
3l.12.74 and subséqﬂae;ily he has b'een promted to the

post of Executive Eangineer (Electrical) on 26, 2.96.

iv) That the applicant was an Assistant Eagineer
at Ney Delhi., He was pmmted to the post of Executive
Engineer and on promotionn he joined xx st Guwashati

.
v  ‘that the app.li.ca'nt begs to state that the Centrasl
Publi(::vl.wc:rks Department has oconstructed a number of
guarters for their staff. These Quarters are marked
as Type I, Type II, Type III, Type IV, Type V etc.

The general rule fr allotment of quarters as applicablie
to the 'céntral Govt, Employees are also fpllowed by the
CPWD, Accordingly, the Director of Estate vide their
order No. D-11031/44/91 issued a guideline to be follced
by the all mncemed department for the purpose of

allotment of quarters to its officials.

Y
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A wmpy of the sald order as circulsted to all
adncemead 'Executive Eagineers C,PoWeDe is amnexed

hereto a1 d marked as Zinexure - “AY,

vI) k That acodording to this rule allotment of quarter
“to 3 p_articzilar employee depends upon his basic pay

~as on ihe date of allotment, Thus a person drawing

a basic;'pay of Rs. 3600/~ and alove is entitled fr
Type V Quartér.: He is aleo entitléd ﬁo-; 81y quarter

which is maxked as Type IV (i.e., one type below) .

ViI) : 'i‘hat the.applica}‘lt' s ‘ba.sic pay is Rs, 3600]‘

He i.é a'xti?';ledﬁpr» type V quarter, Ile is e;l'so entitled
for type iv quarter also. | He applied fr allotment of
quarter &t Guwahaﬁi'. In his gpplications he gpecifically
fﬁ}:ated‘that"he may 'be' allotted with sy of the quarters
marked as Type IV or Type V. The aforesaid applications
or asllotment of. quarter were submitted by the appiicant
onr 21.3.96 befmre superintending E‘lg}:inee'r, Aséam Central

Circ.leo |

VIII) That the a@p},iéa‘nt begs to state that one

sri .P.K.,Gupéa, Assistant Surveer, .Elect‘rical, was A
provided with a Type FIV quarter at Japrigpg, Zoo-Narengi
Road, Guwahati.- He was transferred to Calcutts in the i

mnth of July *'96. He vacsted his aliotted quarter on

3}, 7,96, On i7. 7.96 the applics-xf requested the

-

respondent No.1l to allot the guarter occupied by sri

P.K,Gupta as the same would be vacated by the occupant.

A ODPY...o...
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A mpy of the spplicstion @sted 17,7.96 is

anexed hereto a1 d marked as zanexure - “B%,

IX That the ‘applica'nt‘ begs to state thgt the
réspgzqéeant No, 44 is 31 employee of CPWD posted as
Assistant Surveyor of Works, C.P.W.D., Bamun imaidan,
Guwahati, He Was been pmwvided with a quarter by ‘the
regpondent No. 1L vide his order dated 15.3.96. ' Though

‘f he was p.mx}ided with 'a quarter, the regpondent No.l vide
hig ordef dated 16.8,96 allotted him é 'IYp‘e Iv quérter

| vacated by Sr, P.K,Gupta on 31,7.96 deprivj.'ng the

!

appiicant,

Copies of the order of allotment dated 15. 3.96,
s1d the impugned order of al).of:ment dated 16.8.96 sre
anaiexed hereto ‘@@ marked as mhe:mrev- "e" sd "D

respectively,

X That the. respr__)'a‘lﬁe‘a’it‘No. 4 has been allotted with

a qaarier. ‘The applicant has not yet been ailotted with
any quarter, He is ventitled‘tr: the quai:t‘er vacated by
sri P.K.. Gupta. Bat, the regpondent No,1i, .ﬁor reason
best kiaown to him allotted this quarter to the respondent

No. 4.

XI) mat the. ap_pl.ica’;ﬁt begs to state that respongdent
‘No, 4 is in occupstion of a‘_quarter. If he is not allotted
_ with ti’xe q’uarter,in question, it would not cause sy harm
‘to him, | On the mntrary if the quarter in question is

not allotted to the applicant he would suffer great

hardshipeeeeceese



hardship. So balaice of mnavenience with regard
to the allotment of quarter is apparently in favour of

the applicant,

- XII) That apart from oonven.ia'acelof alatment, the
regpoz1de31t No.l oommitted irregularity or illegality
while granting a order of allotment., Acoording to the
rule in force a senior person should have a preference
over his junior employee., In the instait case the
anplicant joined his service on 20.9.62 whereas the
respondent No, 4 joined his service on 19.3.65. S0 on
the basis of seniority also the applicant is entitled to
the vacant quarter, In this regardl\ the gpplicant beg to

. refer the relevant rule 38%x¥x 317-B-2(i) PFundamental

Rule which is quoted beiow :

Rule 317=B-2

n(i) “priority dste" of an officer in reistien

to a type of residence to which he is eligibie

under the provision of S, R. 317-B-5, means the
eariiest date from which he has been omnatinuously
di‘awi‘ng emliuments relevant to a particulars type

or a higher type in a post under the Central
Government or State Covemment or on foreign service,
except for periodsx of leave in respect of Type V(a)
to Type VIII acoommodstion, single and duble

room hostel acoommdation, s d the date from which
he has been mnatinuously in service under the Ceatral
- Government or State Government inciuding the perioad
of ibreign seEvice in reépect of Type I to Type 1V
acoommo @ation, and acoommodation in working Girls'
Hogtel :

PIOViGetesesose



Pmvided that where the priority dste of two or
more officers is the same, seniority among them shall
be determined by the empiuments, the officer in respect
of higher emoluments taking precedence over the oificer
~in respect of lower empluments; where the emoluments are
equal, by the leagth of serbice; ad where both the
emiuments and leagth of service are equal, on the
basis of the sale of pay of the officer, the officer
working in a post haviang higher scale of pay taking
precedence over the officer in receipt of lower scale
of pay.".
XIII) That the gpplicant begs to state that the
Rule of law a1d equity demaads that the sgiad quarter,
being quarter No. Iype IV/45, should be allotted to the
applicant, Itk is pertinent to note that the applicant's
basic pay is &t Rs. 3600/‘ which is higher than the
rate of basic pay as being paid to the Regpondent No.4((73297£9.
On this oount als the applicait has the preference over

[y

the resmondent No, 4,

XIV) That immedistely after issuance of this impugned
order, the gpplicant has submitted g representation

(Fax Message) to the Chief Eagineer, C.P.W.D. ,at shillong
so tha‘t the quarter No. Type IV/85 in CPWD Colony mgy be
allotted to the gppiicant. But *néthing hag been done

till date,

A wpy of the sald representation dated 16.6.96

is awmexed hereto =1d marked as zanexure - “EW,

XV)C'.'.'.O.
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XV) That the spplicant begs to stste that the

applicant is entitled for-the quarter which is being
allotted to reémzuﬁezut No, 4, He has a 9o0d prima facie
case for allotment of quarter .m his favour, . If the
quarter is not allotted to respondeat No., & it would
not céuse any affect on him as he is in occupétion of

a quarter, If the qﬁarter In question is not allotted
to the gpplicant and the respondent No, 4 is allowed

to occupy the same it would caﬁse a great hardship to
the applicant as he would be deprived of his due. quarter
against the procedure established by law. So for all
oounts it is & fit case wheie this Hon'bie Tribunal

may be pleased to pa'ss. a1 order to stay the operation of

the impugnéd orcder dated 16.8.96,

Te Relief soucht for
In view of thé facts stated sbove the gpplicant

prays ior folicwing reliefs s-

(i) . To direct the superintend dng Engineer,
Assam Central Circle No. I, Central Public
Works Department, Respondent No.,l to allot

the quarter I\Io.A T¥pe IV/45 &t Japoripg,

Bamunimaidan to the gpplicant,

(id) T set aside ang cf.zésh the impugned order
dated 16.,8.96 issued by the Superintending
Eagineer, aAssam Central Circle-I CPWD,

Guwahati vide his order No. 12(3)/aACz/Gs/1684,

o

(iid) ceeveces

L
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(iii) T pass aay further or other order or
orders as this Hon'ble Tribunal may
Geem fit and proper,
. The aforesaid reliefs are sought fior on the

following amongst other -

3

i) For thsat the irhpﬁgned "order' suffers from non-
application of mind. Thé respondent No. 4 has already
v‘beén allotted'w_ith a quarter, He has no need to haye
a1y cuarter, & The applicant has not been allotted with
any quarter, He is entitled for the quax:ter allotted to .

the respondent No. 4.

id) For that the impugned order being arbitrary,
whimsical, capricious, violative oi Article i4 aad the

sare is lisble to be set aside and quarted.

iid) That the applicant being an Executive Engineer,
entitied for a type V quartfler , He is aleo entitled
for 1 Grade below bype quarter (i.e, Type IV) quarter,
One Type IV quarter is lying vacaat. The applicant
being sénior to the respondent N o, 4 has a pfeferef;1tial

richt bve;: him to have the allotmeat of the quarter,

iv) For sy view of the matter, the impugned order
ig ligble to be set aside and quashed.
8.  Interim reilief :-

 The applicait prays that in view of the facts

stated above the responf@ents may be directed not to

.giVEE...-..

¥ 3
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give effect of the order dgted 16.8.98 issued by the
Superinﬁending Eangineer, Assam Centrsl Circie I,CPWD,
vide his order No. 12(3) /ACz/GS/.‘:.6'84 and/or pass any

further or other order or orders as this Hon'ble Tribunsl

may deem f£it and prmper.

9. Detgails of the Remedies exhgusted.
' That the gpplicant begs to submit that he has no
other aliternative efficacious remedy and the remedy

sought for are just, prmper ard adequste,

io. Matter not Qe‘xdihg with @y oourt ¢

The applicart further declares that the mstter
regarding which this gpplicatinn has been made is not
Pending before aty oourt of law or sy other authority

or sy other beach of the Tribunal.

. Pgrticalasrs of the nostal order in respect

of the apnliicastion fee :-

i) Number of postsl order : 34717
ii) Name of the issuing post Offic e s & .70 Cck"”i‘j;

iii) Date of issue of the 9 - 9-9%.
postal orger, : H

(2v) Post oifice gt which payable 3 C u'q,.,,,Ly/j\ -

12. Details of Index

As omintained in the index,

13, List of Eaclosures :

g shown in the index of gpplication,

Verificationo TEEEX)
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VERIFICATION,

—~I, Sri Padanm Chad Jain, son of late Mgher Chand Jain
aged about’ 54 years, resident of Panbazar, Guwshati-l,
District - Kamrup, Assam, & hereby solemily affirm

to state as foilows

1. That I am the gpplicant of th3.< aopT:ncation
. o-'ld as such well acquainted with the facts @

circumstances of this case.’

2. That the omntents of patagraphq 4t 13

of this appllcation are true to the best of my knowleﬁge,
and belief ad that of paragranhs ] % 73

are mctters of reomrd derived there;.mm which I believe
to be true aa the rest are my humbie submission before
‘this Hon'ble Tfibtmal. I sign this Verification on

this 190%™ Qay of Augual’ 1996,

el
\ s
Dq;oa1é1t.

[ pP. . jﬁ/’Q

P



. . - BNNRAURE ~A o
S . Ho,D-11031/44/91-Regisris
: u GOVERNMEMT OF INDIA . .
o DIRECTORATE OF ESTATES
oMo~ (ReGlous SECTION) -
[ . R @ g

SRR | New Delhi, the,....,.....
T Q\JZ>

IFFICE MEMQRANDUM

SubJects— Application for allotment of Geners] pool residences
and for Hostel accommodation in regionsl Stations
out side Delhi for allotment periongd from 1,1,1992
to 31.12»1@9§. T T

®smacgnpn

. A copy of this Directorateryg 0,M.No.12035(6) /91-Po1~IT
dated 7,10.91 in which &pplications for ellotiment of aceotgi-
dztion from employees posted in various eligible office 1ip
Delhi/New Delhi have been £ebled 1s sentterewith with the
advice that a similar 0,M, with pfoper,madificatians, where
€ver required, may be circulated by you to all the eligible

offices’in your station immediately, The date of priority upto

which application in €ach type are to be invited by the regis-

nsl offices may Le fixed depending upon the number of quarters
#vailetle and other pelevant factors, etc, ' '

‘ ffﬁ¥%15all;1991-or some other date in November!gl may be .
prescribed as last date for recedpt of ayplicati-ns forms
end it may be made clear that no applicati-ns received after
the prescrited date would be entertained, -

‘:-‘"." : -t Z/li n-j L

R/ « : v R
KR jf’é/m (N {K .CHATITIA) o
Asstt, Ditectsr of Estates(n)

All regional dffices.

14. The Exe~utive Engincer,

Maghalaya gentral Division,
'Copc"l;Do’ 3 ' .
. Shillong, ,

Vo -
" -

i
!

i
I
Y
e % .
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> | No.12035(5: 2. ol 1] 137 D
> . o Coovoprnascl '«u'.‘ adie - L {I)
Directorate of Lutates L QY

7-10-1¢01
Lew belhi, dated the.. 1 ceseans

Subjcect;;e Applications for allotnent, of genorel pool resldences and Hoslel
P " accommodation in Celliistew Delhi for the .=llotameni z2rivd
' from 1.1.92 to 31.12.93. S : ‘

The next 2lloluent year in the general pool accommedation has i
been notified to ccmicence f rop 1.1.6? and will rerain in i‘orqé’:;fl_iip“_‘tf{d'_
1 31.12,93.. Applications on the prescrived Di-II forms {a), (5), (Cj fron
the following categories of Goversment servants who are desirous of seeking - SRS
allotment during the next -ellotment year are reguired to be forwarded i .+ T s
by . the concerned-’ hdministrative tiinistries/Departments so es to .reach.. . ERET
;this Directorate as early as possib}é or latest by/§th Nov., 1591: - .“¢ . 0 o

T TR e

L T SN
iS.No.  Type of accominodation - iate of priority upto which applications: sl
. : . ‘ : are to be sent. -

¢

1. ) jI,,"':"," ,,;”‘: ‘ 313{—5@&', 1983 T .('_ e -
2. 7IIL”L“AHiff{ st ke, 1974 I :}g*.

3. S0 8 L ' 3(L!t,.h.June, 1571, S
4. | v 30th June, 1971,

5. o If\'ﬂ&f%pecj;:;l? o Officers with basic pay of not less.

SL A - fhan 4250/-p.n. as on 1.10.91 imy ronly whay ol
FY PR IR I EV P T P . ' S . ‘ R N .
' R a D].V- ) ) : ceper Ly i .
R Y AR PR ,., . :
5. Vii'generul pool Officers with basic pay of mob Jdess
B P ORI than 5000/- p.m. as on 1.10.91 may onlf
HE atbfreteb o tapplys e PTTNEL fA £ A PO ot
- o : R Y Kt T LA
e )I?_',-‘.'};t'-,.fpw'e. oal Oficers with bagic pay not less..thay '
T 3C007- h.n. as on 1.10.91 may only q?p}): L
: ‘ M . . s ' . . : o . A_» ) x‘ e / ’ N
S | chigenziad pool - Cificers with basic pay not, less tkan .. -1
' ‘ 5100/~ p.w. &s on 1.10.91 uay only appd« -
- " . A i - .t /" - N ’ N
5. ! V(B) tenure pool . Officers with basic pay not less nan o
" T ~ 8300/- p.5. a8 on 1,10.91 may only apsly. A
. B . ‘ T . ; . . ) . - . . . .
S ety p N AR o . > : . S e . .
10, VIihj Officers with basic pay of not less .

than Rs.6300/- p.a. as on 170,91 may 5

only spply. : N
1. v Officera with busiz par of nct less
o : than Rs.6703/ - p.on. az on 1.1C.90 man
aldy aprly. o

?:.‘ Ty vl - Tl iears }'i th ‘asic et e (. Veus
i then Be. 7300/ poee as oon "0 00 may :
enls avaly. . - ' Ly

‘M




" - 1
| N - 3
. - ' . . / '%"‘ \
12. | Type " TI1 NMricers  Jibh ..ol P VTS LT
o o bhan R30W07 . v as on 1 19,01 1y
2; e Cily uprly,
14. "1- Hostel Accommodation .
" j (includin;: VWorkin o Db ey ‘
b LGirlsdlostel) U upto 01.10.91, S b
150 Tenure Pool {Iy.1V)  Upto 01.10.91
Loo16 .. SC/ST category and - | : _
R Ladies (Single/Married) . 11 types upto 01.10.91. -
: 2... " For ‘the converience of - handling the applications in virectorate '
. of Estites aprlication forms. Tor ditfersnet types |have been printed in -
‘7 differcht colours using either-colourad baper ‘or- coloured ink.* The intend-.. -
j"}_&_ing'app:lica.nt,s should use only the forms ceant for.a particular type for
= ... which the application 1s mude. “ . S L Teabacien T il 4
.3+ .. Ufficers who anply :for accomaodaticn in lenure Pool. 'SC/ST Pool .
v ladies. Fool, . etc, should : indicate in- capital letters on right hand sgije
Cooonttop el the first peie of th. applicution forn, the pool for which they
: |~ apply. | For. ¢xaiple, eprplications: for Tenure 'Poolllladies Pool should
. . .17 indicate in capitel letters on the top oi- the first page as followsg:-
u.: ) §~ T “ . r ..' . . . ‘ S
¢ P S : TRV PO : ;
4o R .o ‘ : ; S ;
& % - T 1abs veor : |
. | ; {Se;matie applicaticns on the prescribed forns i.e D.E.-2(A) for tyr:
Co ;\'(Si'r;c;;al,) and type-V to/ vIII D.E.2{}2} for lostk] Accomnodation a:d
o 20T fop Typ2 1 to 1V "y please be usel by the officers whe ary.y
. .~ for nccc;.mnud;tion.,; : i T Foory Bt L
a i' . ) R ot . HE H . ‘ TE T :
ChL . R 2 A & : f ' : :
R AP S :?'hltltle:mm fer types «cf accercrodation - will be detérnine! asg ‘
. per the ,éfollowing Basic Fay drawn is on 1.10.91: . - ' :
) : ' ) - . -.".‘ -:,! ¢ L . ', .. ) .
Lo dype ol Cnilntitlenent with resard (to the existing caassificsiden .
i rasie | bagl on the ronthly Basic “2y of Officer au cn 1.10.1991, T T
N e S ety |
AL | le,ss rvth:‘:n !"9,0 D0y | o
AL A ,S;’ t%}»l B5.15007 " poa. bue nod less than Hs1G50, Lo fLmit .
i ¥ AR o -3 C ' :
SIIE »_.{L} ik Bt e, 20w Pea. but not less .than 541500/~ somi :
I;*"’ (“5' ' f "'"'“" v.-:"v_,' C __- . o . C ’:" : ' . ‘\:
(L £ less than' Re. 35001 P..1. but not 1less then Re.2300/ - pazt '
- AV WoRL) ,.ot J.’_uss‘ tawn 24,3000 T .
. N S e v . : T
: By o, Y .'A; P - . . .
i Ve GRS WA (30457 pui. but not less than s (35007 ..
4 . . .
4 " . ) .
Vop dutn than ve 5600 o 3 e not less than *s,45007..2,n.
! _ . . R . . .
N Cbess s e, 600) P but not less than 185900 .rom.
e ) i
VI b iess than i, 7500 “Pens but not lees than N8.5700 7 pn. _ _
%' !
- i
: / '
. .
3 / i [

. T
U o T

.
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. | . ~15 -

Vi ) P . .o ’ ' .
v ' P . . . . i . (y

VIT  #loss than e 80007 :.». Lut not 1oss than AR M VEIRT I

. VIII;.. HS.BQO_O,/._-‘P-.N- and ‘ibc'\'e‘,' - | : o . L

. g . o s

Hostel .- :
.Suites Double Suite with iitchen - Rs.23007-p.m.

'; Sin'g.;l{e‘Suitn with Kitchen -- RS.2(‘(}3,"-".;).1;].
‘! ” §5‘;.n sle E,»u.i‘c,er without mtchcn 33.2090/-'0.:'.1‘.' S A IR "{ ;
N5, Data 'of le‘lOl‘lt)’ for Type V and acove,- Type- IV(Spl, and for Hostel . Py
- acconlnmodatlo'x i1l be - the ddate Arom wvhich the .isiniinum pay prwcribed ETT
abc\ro is cont,inuouclv drawn oy the’ Govt. raployees. | AR
:'! -"-4 ‘ C ‘f' ST
5.7 1e date of 1)1ior1tv st 'be filled in vorv clmrly on th’**ton i
of tha form'in the space provided in ‘}OIL rI_L«_U_R_lt_- : S EREAEY
- : '! [ ' '

5. ' " 7(a) Covernment Officers entitled to Typu V und ugw.rds can also

- apply in 'I'ype below their onlitlowent I they &5 desire, as follo,es. .

...... - "
Lntitled type 'l‘yp., helov t‘n.n entitlenent fox whlch alsc eli"ible '
ST e P T "","‘"“ff"‘," -
Iypva&VB.;.n..Type...n'.",, | S

*: - . : B N - R 1
Lo P ‘y R R
fjl)\, "Jh I)T)l‘,"-{.']ﬂ» ,'i'ype VA & "‘J")r.‘ Vs, ) : . ' ’_ 0
. - . . e 1
o Jiean L e
‘ '11.19 111 e 4 4. Type-VE & Type VIn. L .0y O f,
k8 .13. {,.b‘ ) ' . ‘ ) St i ;A!,l' : :
w00 VIIL b I VIB & VIL. . - . &
Glo: ‘thia ,mv‘ocs\s tney énould send separate epplications on the , -
I3 °sc"1ox,l ,.om., for tm. tpe ap"yl‘ed for.. _ N L '
.o ) ' T

ST l’f!‘ icers in occupah on of accomy odatlon in Vi thal hu n’atnl ‘l')u" '. S
+ rabaudi’ ousy hut..wt'hand other ilostels can also apply for rejular S
-auodationi on’ the’ apro; priate fera! Rofusal ef” ‘alloticnt: of . a redar O
- nr'co.ﬂod;tlov‘i 4311 - render: anq lluble for pmalty prescribed undm ."fﬂ . ;~
"otaeat, *'dw“‘“*"’ S CINRITS : . R AT ’/ :

o0 A . ' .
' f i . o e . t B NP
- * ¥

“after the'/rescribed ‘ate i..e./! 1191 will not bte cntertained.’ U Wwever, .",1 x

".avt. scrviuata who zows on iransfer thersafter eitier from cut- ¢aticns. .

Lt AT

oﬂ thu'daw.«‘ i their iransfer. Such spplications as are recw'ed upto .

ths "2l day of a calender month will be included in the regu: ay waitim, S

lists” “in the ﬁuccaeuin-' t*ont.h.

SOUPTTE T :

e .In u“.h.. to stmble this PMrectorate to assess the -Nw*ial duflal 4

foo soiorel Pool ecoucdaticn accurately, it is rajuested ‘hat the statis-
S Ltaisruaticos es in Jumexur: ay zindly be sent alongw.th the applist- L
{lm o‘ “os oriicers co'u.cmcf‘ "“k. .anplications wi withous apnexue Wi
TR gatoruined o the slatistics ere reguired in T _1‘91: ghicn M-T)

e ST R . :

e v ol

S

-’5."' uin:,n‘ion“*orm.. 1ro the above catopory. of Officers ae:ei'v«"c‘ “; e

T, from ineclistblo offices can subzit their applicaticns within olﬁ “Wth B

D vy e A3

A \P‘%

>
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©12.. " In order tc avoid .wastage of the printed. forms

10. For such olficzrs s hepsen Lo we on Teave, Hwar cle. and

where it is not possiule -tc countacte. then :.q_:!.' vhiese opplicaticg cannol
be forwarded +ithin thz prescribed oricd  grovicicnal appricatisi forns

may, be sent by the Administrative Departce ~-Pt ofrico cJ wernz?! within the

date prescribed. Finndl cpplication forwm sheuld. houever, be toab uithin

one week of the date of Officer's ]omln- duty. " In tnc cass of tppointees

who are uneducwted and are interested in ellotacnt, |13 for the Depit./

Office to get his/her apphcntlon fome.xded to ‘this Ii. rectorata in tiwmo.
I L Py '

11. “In view of thc need for c*nomj, the demand foF applicatlon ferus

"should be restrictod to the-absolute minimum. -In-no.case-an application

fora should bz used for reteining o Sfice copy. - The indent for the supply

.cf application forms should he addressed to Sut. lia thu  Sham, hsstbl.

Director«of - Estates(—(‘xene'ral) rooa Ho.535, 'C' ing, Nirnman bhawan, hew
Delhi 110011, The time for colluction of foras \ull te:, 10.30 AL Lto
4.00 P. H. aft,er 1. 10 91. fThis timing should be adhor &Ld Yo strictly. |

1

it has bLeen decided
to price the fora. The cost of -the forms way rleasc oe adcertlinad iro"l

Sat. “laJhu Shaw, z“bstt. Dircctor.

—

: o iy
13.° A list of ullglble cffices with Code Nuabers is enclosed. I’nv,‘

relovant Code ‘Nos. and: Sub Code ios. rust be filled in the '1ppucatld'1
forms by the forwarding offices before forwarding the| same to this Difgs-""
toratc. The applications, wnich de not contain the code nuabers and stb- -,
code nuwbers of elijibility. shell not be ﬂntort,alm,d If there afe ‘ml/
oaissions in tho clizibilit, 1ist. lie concerned oifices nay contact “d‘ll

‘R.D. Eahay, lJepuuy DirscteriPol icy! of this Directorate and (et a gofrigon-

duz issucd by hiuw. so that they can fill in the coae nuinber and Sub'Wd“
nunecr: 1.n t‘le '\pplmx tion being e¢ntertzined. | | q ‘

14, ..Dr)llva«l cne which are incomplote‘with m‘nulom un*rins or: 1
‘any- colwin blani shell ndt ba onturtained/shall bJ 1‘\)3(,(,1.»,(1 nd s) lll

be ruconsi \-.r'd un ],J 'utu,r a period of su r..ont‘ls. - }

. ( . .
A'n‘l ‘i v , ' . {

o

plic Hoe

-2 ‘;j”’ A ty
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\“[l; LI ' ’ . .
’ - .. . \ EARA t
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= tickns u'mlvw ind -1l rvspt,ct,s, in- scparate uunlluq typsuise: Poglls?,, .. (,}
“Useprratoly wntitled ond telow tyr:s Whérever applicable to Ltnabl-j;thi ey

I Mreetorzte Lo pruczse the appliczticns guickly rmd efficiontlys Tho '/
Cestgtote” imslientions shoudd be delivered at the ! pc.ci'xl Counter
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T Type of ~cccmmpdation ‘ eaménd . ki' af o‘fsuerq ”h%l‘i" Uﬁ,Ufficers*l”“w“”‘.a ST
| f or hcve been allotted uhe hare ot . - who gre cuning
- O - ‘ _ sccommao-  G.P, Acemommodztioan | Bhoen Lllatted - hotrae:
- SIS S BT e “EL v g ~Cja\!tl- un. ) Entl tlad "‘ Bal.)u""' _ _("-ZF ". ;"\':";."“‘3““‘--' m‘,‘.fji‘._; sane :'tl an

S . " - Type :: c.Entitled Trmmeien o DD _BF moetive

- B : . . tYfaa.A-., S S . Uut of ’ Lat ¢
e . I © Allott- pELoanyg
, e . | ezs, . uhs hav,

. | . . o DR A L nat bean
o o N v ~ nllotted Db,
---—_-_ﬁ_-__________‘;_______,__-__..-w------------------—--—---—-~---=53”ﬂ'dax‘qn\
--—--—————--"---'—.”- ‘u\‘ - P ~ -

i Le-s fhaﬂf;,%bg/—p-m. - _

~_ i1 Lecs then ss. 15004=p.m.
“TN.  tut not l-cs than &s. 950/ -p.m.
T~
111 Less thon x.2£00/-p.Mm. but ~
t less -hun R, 1500/=p.m.

1V Less thzn &, 3600/—p m. but
not less than . 2800/-p.T. i

V-A Less than Rs.4S 30/ .m, but T .'a'vf
no< 1355 than .3 G“J/ p m, - _ s

V_B tess then %. 5c00/-p.m. but
” not 1ess than &. QSDD/ [

© VI-a Less than Bs 67004 8 . but
BRI . not less thzn Ps.39 3/-p. m.
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- No+1(1)/GCEC/96/ 2 |14 Dt. 1§ /07/96

AL L4 S

PBINNBAORE -

To

The Superintending Engineer

Assam Central Circle Lo
CoPeWoDe, Bamunimaidan, . - ki

Guwahati = 781021 | ;

Subjecé- t= Application for allotment of Type=IV
Quarter in CPWD Colony, Japorigog.

Sir,

It is learnt that one no.Type=1V Quarter
is going to be vacated in CPWD Colony at Japorigog. _ L
As such it is requested that my name may kdndly be -
considered for allomment of the same. N

The application on prescribed proforma E i?'
is enclosed please. . s

It is further informed that I had already
applied on proper proforma for allotment of a Govt.
accomodation as per rules in March'96 i.e. with in
tge presctitbed time limit for submitting the applica-
tions.

4

Encl gt~ One nos.

Yyours fait<;%§ly.
¢
S/_\,\ —\\(’\b

( P.Co Jain )

Executive Engineer(E)HQ."
Guwahatl Central Electrical Circle
CoPeWeDo, Guwahatl « 781021

GOVERNMENT OF INDIA

CENTRAL PUBLIC WORKS DEPARTMENT
*******************************

Forwarded in original to the Superintending
Engineer. AsSam Central Circle no.I, CPWD, Guwahati (o) I
further necessary action at his end. /. b7¢bu,-ﬂ il

'A’L, Giregat - o d?/“‘ /am

\ Superintend ng Engineer(E)
Guwahati Central Electrical Cirr
CoPoWoDe, Guwahati - 78102°




10, Ii may also be stated that the ,_

o, S - Date:\1/ 7\ / %G ﬁ\
e : ‘

The : ~wrintending Eng:meer,

Asg . gntral Circle,

=, . . -

C.pi.-%., BANUNIVAIDAN,
GUw-MxL-]81 2l

y .

'.v‘r

Sub:-Applica.titn for allotment of Quarter
\

‘Lype- Ho. at_ Jobxly \s0, -
o Sir, I o . : ' Txpe W,
. I am to request you to kindly allot me one Govt Quartrer/ _
‘ Hosfhel ‘Accommodation as per.entilemeht on the basis of my LT
. following.particularg:- -
e _1._" Foue of Govt.Servant - \ X.Q. KA\“
 2a Deélgnatlon ' | - - {.XGQ\}\)‘\QP tngmeef (\-\"‘)
3. a)umoluments 88 on 1e1.96 - tm A
~ (Basgic Pay R % 6so\~ pow
b )Dete from which above emol um- \\
- ents are drawn or being drawn ARAYSL
.. continuougl y{ applicable in . -
.. .case of application for T—-V
. quarters on.ly) - ‘
-4, ‘Date of entry in Govt.Service i Lo- o~ \A6Z
5. ot e of joining in the present '
T siisions i 6~ 2. Naakb
6.. Date bf place of posting as _ (Guwakatr,
. per- order of Posting :
T« Is the application for chan e? .
If so give the details of acco- A
mmcdation which you are occu-
pPying now. .
8. Is the application for Ear-  :- N

marked Qrt.If so please
give your full justification
of eligibility.
9. Any other important informationi-

T ceth ~( st T do ot odn
on
o Wy _morHe gt o
Gevt.Servant does not posses a \\:;\:{,e y\nem\w e
h’)U 3¢ of hig @wn or in the name o X

of rig family in the station of . p¢ im Yoo méy"“‘j “"“"“w aves

vocting or in the adjoining ng
L .cipal areas ' : =\\ab
o Qc TA)
Signature of pllcant alo
with name of #ffice Qi)\nécﬁc
Gertified that above particulars have b vemf ed CR D G~

and fu nd correct. - (A MAZUGD
Su erfnte; ’
te: \\-"\ Q6 Nam%gp,,aDesygnatlo (EF Head of

effice, along with irgamp.
NOTE

2. Last date o application is 31.3.96.
3. Arviicant joining Guwahati after 31. 3.96 & submlt application

c-n manth Af dn + the atasti M.

-

v red

1{7 G\.\&O\'Y_i\l-

1, DPleage give separate applccztion for each type of accommoddtion.

-
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5 . L ‘ GOVERNMENT OF INDIA | o, (L/
Ao . GENTRAL PUBLIC WORKS DEPARTMENT y o
‘ , L, : ) . . = _ , ,f; = 9 :
.il,.Nonlz(a)/AQC/CsV'gfv/;Z S Dated:__~ / 2/ /¢2r f
.. St ! . ! .o ' - .

OFFICE MEMQ
, : ' | R .
b= A1l tment of résidential Govermmeh quarter at Japrigod to
» Central Government Officials posted at Guwshati.

. with reference to applications received from C.PiW.D¥ Statf
allotiment of residential accommodation at Guwahati, the Government
quarters mentioned below are hereby. allotted to the following staff
- subject tokt the following terms and conditions noted hereunder and

ralzo that may 1ssued aibsequently by the Govt. of India from time o
to-time'...'_r ‘- B , ‘ o . } : .

' 'Sl;frhame‘&fﬁéEZgnation. Office to Quarters No. Quarters wacated .

ra

. No. vhich allotted by name & design-.
. attached. Japrigoqg/ ation and office
: ‘ Bamunimidan. to which attached.
de 2. 3 4. 5.
. : .l l . ' N '// " ' | . ‘ .'
1o 8e8 AkoTos Chesthary, 98ieL, = YHY/ M"'?é | -

" :

. , oy ' - :
.1 (a) The'aboge~allotmentAis purely on temporary basis and is
P -llable or cancellation at:any timc. ' .o

1. (b) Licence fee will be ‘charged at flat rate as decided by the
A . competent Authority in terms of the Ministry of Urban Develop- .
;- ment office memo No.12085(1)85/Volw1I dt. 1-7-87 ‘and the S
;. Jiability thereof will ‘commence from the actual date of
" phy sicaltoccupation by the allottee. Viater charges, share of
Occupation, tszxcs and common light etc. should be paid in

force from time to time. S

.2+ No additiong and/or . altepations peimancnt or temporary will be.
~made to the pramises allotted to him without prior pemrmnission
ot ... of competent authority. -~ -,
:-3«. The premises should be kept- in neat and tidy condition to the
. 'satisfaction of the Health Officer, Municipal Corporation of
Guwahati as required by the bye-laws thércof. None of the .
~- occupant shall be permitted to keep- cattle in the campus. None
of "the allottees shall be Permitted to kecp any kind of shop
within the campus. . : :

4+ (@) wnile surrcndering  accommodation, at least 10(ten) days.
‘Notice of vacation must be given to the Executive Engineer,

| Comahatt. o e
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“J ..4_-' .""l . "~ K )
_ Tﬁﬁg.“'10 days:rent from:the date of receipt.of the notice or-upto
© T I ¢he date of occupation of the premises by another officer,
S ‘yhichaver is earlier will be raCovered from him, :

I

' -Offiesr and in that case the ¢llottee will be responsible for
'@ny rant payable to Govt, in r~sp¢ of quarter and for any = .
damzg: to any services proviac: gjféovt. Such subletting shall o

1be’s Strioted to the members <° the C.P.1.D. only and in no-.' % .

;caséjaubletting to an employ:: of an cutside Azganisation - - ws v -

-1.,8hall be permitted. - \ o oo

ﬂ(a}_The‘p:emises including fixtures and fitting shall be handed -

. over by him to the Executive Engineer, Gauhati Central Divn,, . -
FCaPTDS, Guwahati-21 in good condition at time of vacation
by him, failling which the cost of the damige will be recovered '

/1 to be cancelled.

) The 1iability of rent shall comrmnce  From -the dxte of

OCcupatd
‘or th2 8(eight) days from the date of receipt of the allotment
vhichever is earlier. - : ' SR

Allottee 1s requested to contact the. Assistant Engineer, Gauhati "

iC2ntral sub-dDiviT4€prm, Guwah:zti-21) for obtaining possession ,

‘ of the house, - . L vrnde v ¢, oo aale e ».«.-7’; Dz » ("’r"l-sl.i)/ (;'Sﬂk'.l' D

/... The actual date of occupation of the quarter may please be. - -

59 54 reportad £o0 the Executive Engincer, Gauhati Central Divn,, S
iCePD., Guwahati-21 ang the Ascstt, Engineer, Gauhati Cant,

;,Subgpivn.:No.;II, CP:iD, Guwahati-21 under intimation to
nthis: office, o ; ) .

i The -8llottee will have to Geposit %.200/- per meter as security .
fof Blectric Meter' with the S<ecutive Engineer; Gauhati Elect, . % )
j01l¥n." No,I, coup, Guwahati-21 > “ors the auarter is occupied |- y.i !
i which will'be refunded to him in full at the time of vacation
Sof ths quarter after producing the certificate to the Exeoutive SR
Enginear, Gauhati Eleot, Diva. o,X¥, CPWwD, Guwahatié2l‘regarding v

LRI

full znd final payment of elecc-ical charges &onsumed from:the " i .-
6 ﬁAssqm;State Eleetrioity Board. ) .
B 7For ‘annnection/disconneation nd paying of elactrioj¢onsum§tion"aiz,
Lo charges the allottee will have to contact the Assam State s
%‘ 5 fElecpficiFy Board, - . . Y AR
i %19. The. “ntry into and use: of rocf Sor any purpose is strictly . . P
A - forbiddan. The entry into the roof is only permitted for the.. = ..
oo rmaintenance staff and they 2re ‘normally kepé under lock and = T
I - ¥key by the Asstt.~Engineer/Uun;or Engineer-in—charge of o
P s7"maintiuance of these quarters. n oase of breakage or damage

+t0 thixso looks and fittings at~. the cost will be recovered
Lrom she upper floor allotte:s. s '

% Dempis~ of garbage in and arsun: the quarters and anywhers
withia the sampus, thus giving rise to insanitary conditions
. is ctrictly forbidian. The Suseihti Municipal Corporation
“*1s baing requestsd to make arrancements for clearance of .. T
ﬁ“garbegp“daily from one Cantral plase near the campus-and if oy
. this arrangerent is agreed to 2 garbage bin is proposed to be
constructad. TL1l this arrangsm nt oomes into effect, the

allott::3 are dirscted to disyos. off the garbage will away
from =ar campus area,
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AN PR 12,7 The.clearance of gully chamber and tte gra

SR T ‘;the'reSponslbility of the “tenant.It ic seen that due to mate-

T o " rials’like ash etc.,used by tie tenants for clearing utensils

' ol the 9ully granting gets checked up often and creats insanitary-
. ‘gonditions in and around the guarters due to over flow from .

. . these' gully chembers, - SR

SRR ffThefallotteesqare directed to make suitable arrangement for o
i) o-clearting :f the : ) ’ ‘ '
A ~ﬂ'beiper@itﬁed;to exist themaimtenance J
Fov o - o thority™to gét this gully chambers ¢ le
}3”\‘”gﬂL:*Iﬁ#iSﬁLh@FEfqPE,necESSEPy;that the -

nting is necessaryly . -

aned at the cost of tenants,

“€nants engage a sweeper on monthi, .
LT h-y}y;bas;S'ﬁmr'this purpose.lt checking of gully chamber occurs too -
2L aften Compelling . the Junior Engineer. to clean them at the cost of the
g tenénts~the Depar tment would be Compelled to engage a SWEEPEr : 0N mon~
- hly 7ayments:and a portion of the cost towards his wages would have
£ . Lo be.-recovered from the salary bills of all the allottees,
The allottees attac hed to offlces/DeparLments,other;that'CPND ‘
uld.submit certificates twice 'in a year and finally. after va-
Cation of the quarter on transfur/reticement - through their respe-
€tive Ocawing end -Oisbursing Officers stating that the ‘licence ', .
s fori the .period of OCCupation, has been recovered from their ¢
sgpec;}Ve;pay bills, P - Com . .
“The allattee should submit, Clearance from the Assat Stete =~ & -

tricity Board regarding full and finsal payment of electricity . . |
.~ €ansumption as and when vacates quarter on transfer/retirement RN
etq}qghng“txon -£ and when v clics quar ter un tron - "'?.."}}?/
""»,I'A',' S " . .. - ’ . o ‘ .o E N /
~7Viglation of any of the above terms and conditlons would oL
ithe lallotments to be concelled and' in agdition Depa;tmenta;';"u;f
' 'ba‘takgm.againstlthem. ‘ : '

‘ , Lo
SRR . R a 'Superintending Engineer, ERPIR
.L] lf: T L . "Assam CenLral‘Cir01E.C-P~w'D'v'.~ B

SRR ST N Guwahati-181021, & N
..?‘.;5':f£35i.ggr;qe_djz90';?-.7: JRRE D ’

.: Eggﬁféyeéyejéng@neg};gyuéhaﬁl Central Dlvlsion’cPND’Gp"ahatlféf:?:if?'é
inHéﬁE;EstiVetﬁnginéef(ﬁlect),Guvphati:ElecL.Uiv;sion—I,CPwD’ ) f‘ fiﬁ'f
3Th¢;Asst.t.Englneer ,F%uyﬁhatl.Cgpt."Sub-Din‘».N?}.ﬁll.l,C._PWD,Guust?a.t,l-a.'l‘, ', ;
\ﬁ'miﬁﬂ.&m%mmw.onma aué;mmx.qp‘wwgm,j

M- 80 The Asstt. Engineer(EL),tlect..consth.sub-oivgsion,cpwo, L
;Z;A T tGuwehatyi-2r, T 0T S R

N e waﬂ : \ SUPER IMTENOITG ENG INEFR . .

L.
~

\
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R MANNE A URE ~D XN

GOVERNMENT Oy [IDIA | | y
o CENTRAL PUBLIC UKo DEPARDsNT b7
No.12(3)/acc/es/ /é&‘é Dated _/ / -

OFr'ICH M0

Sub:- Allotment of .residential Government Quarter at Japrigog %o
Central Government Officials posted at Guwahati.

S GED D Gt W Y Get S - o

. . VWich reference to applicaticas received from C.P.W.D. gtaff
.allotment of residentizl accommodzation at Guwahati, the Government
- quarters mentioned below are hercoy .allotted to the following staff
sub ject to the following terms and conditions noted here under angd

also that may issued subsequently by the Govt.of India from time
tO time‘ . ‘

-a—.-—ul——'-—-—.——-—uc--.c--—-——-...—v_-—-n—.—-—————---

Sl. Name & Designation Office to Quarters No. .Quarters vacated

No. which allotted by name & design-
attached. Japrigog/ ation and office-
' Bamunimaidam. to which attached -
L S S - °........_....:...?°_. — ..-.. --‘i_' ..-.._.._...,._ 22 e - o
1, ShA&X.Dag Oheudhary, em-I  Ty-Iv/45 Vacated b
Agu(B) 8h.P.K.Gupta,
: Agw(R®),
)" ¢ PO

S am e s S MEEY G ww Be e B me v

1 (a) The above allotment is purely on temporary basis and is
liable for cancellation at any time. :

! (b) Licence fee will be charged ¢t-flat rate as decided oy the .
- - competent Authority in terms of the Ministry of Urban Develop-
meut office memo Nos.18011/13/89-pOL III dt.28.6.91 and the
liability thereof ¥ill commence from the actual date of
. .. Physical occupation by tre allottee. Water charges, share of

occupation, taxes and common light etc. should be paid in
force from time to time.

2. 'No additions and/or alternations permanent or temporary will ba

pade %o the premises allotted to him without prior pemigsion
" of coapetent authority.

3¢« The premises should be kept in neat ang tidy condition to the
satisfaction of the Health Officer. IHunicipal Corporation of
Guwali-ti as required by the bye-laws thereof. None of the. .°
occupint’ shall be permitted %o “¢ep cattle in the campus. None
of tho allottees shall be rers ited to Keep any kind of shop
withl. the campus. N

4.(a) Whle surrendering accomnoiction, at least 10(ten) days

No:ice of vacation must be iven to the Executive - -Engineer,

Gurahati. %/\(Aé\ |
g C '
%&w Wm1td/;—--2.

~

L s ant P RN

f rme et




S - Lo
o - 2 - . .
Ji;ﬁ'lb da?s-rent from the date of —=ceipt..of “the notice or upto

the @ ite of ocecupation of the ~remises by another officer,
‘whicnzver is earlier will be r £overed from him.

_(b). No =iisletting is allowed with~.t prior approval of the Estate

< Offia+r and in that case the . llottee will be responsible for '
. .-+ any ront payable to Govt. in rospe of quarter and for any
. . . '+ damuqg: to any services provid:d by « Such subletting shall
ST L be ngstricted to the members of the C.P.4.D. enply and in no

w7 easa subletting to an employe: 2f an outside orgaaisatiom- - -
© shall be permitted. . N

+.+5, »7(a).The premises including fixtures and fitting shall be handed
t... . vover by him to the Executive Engineer, Gauhati Central Divm.,
T . Ce?4 DL, Guwahati-21 in gond condition at time of vacation
- by hi.s. failing which the cost of the damage will be recovered
s g im. : . . | | -

... (b) 'The ©=czptance or otherwise of the allotment shall be intimated
. +.in writing within 5{(five) days of issue of this allotment order

"7 to'tk: undersigned failing which the allotment order is liable
to bz nancelled. ‘ ‘ '

. ' N
- .{e) The liability of rent shall commzncx fromthe dxte of occupmtiomn - -
e, or tha 8(eight) days from the date of receipt of the allotment

o770 whichaver is earller. ‘
| 6.%f;9f-Allottee‘iS requestnd to contact the assistant Engineer, Gauhati
.. 7C=ntral Sub-DiviljA€PD, Guwahati-21]for obtaining possession
. of the housz. Luntcr ¢ganald Cewdfd Drm., “"’"”‘D/GWW'/'.
_ The z2ctual date of occupation of the quarter may please be

reportad to the Executive Engin.zr, Gauhati Central Divn,,
~.,PJi.2., Guwahati-21 and the -‘cstt. Zngineer, Gauhati. Cant.
Sub-Nivn. No.III, CPiD, Guwahiti-21 under intimation to
this office. '

.- "The allottee will have to ¢:»p2nit %5.200/- per meter as security
% of 3lictric Metar’with the = :cciutive Engineer, Gauhati Elect.
- Divn. Ho.I, CZD, Gawahati-21 b .forz the quarter 1is occupied
. which will be refufided to him in full at the time of vacation
- of tho quarter after producing the certificate to the Exeoutive
. Enginser, Gauhati Zlect. Divn, 10,I, TPWD, Guwahati-21 rzgarding
" full and final payment of electrical charges &onsumed from the
. Assam >tate Elecetricity Board.

w-
[ )

J.&ﬂjﬁp Por c.nnaetion/disconneation ~»" paying of el2ctriociconsumption

, chare -+ the allottee will hav- - contact the dAssam State -
. .. Elect:icity Board. : . L
17, . Tha =rtry into and use of r~>f “Oor any burpose {s strictly
. forki-““sn. Th2 2ntry into ti -3€ is only permitted for tLuse ..
S0 7 maintrance staff and they .o -armally kept under lock and
Lm0 key o the Asstt. Enginser,J:nl - Enginzer-in-charge of : .

. main* nince of these quarterz. 71 aasc of brzakage or damage
. to thr 1y looks and fittings ctc. tha.cost will be recovered !
from +-» upper f£loor allotta:s. :

11, Dempit. © of girbigs in and arnsunt the suarkors and anywhara
" withi: :he eampus, thus giving sise to insanitary.conditions
" is st-ictly forhidlizan, The Suwihirtl unicipal Corpoeration
is %.iwm rejuestad to make arrtacoments for clearance of
gar™ - -Jaily from one ~antr2l o lase near the campus and if
“ghiz  rangoment is agroed to - garkige bin is proposed &4 be
constristad. TL1l this srranysn nt comes into effect, the.
allott 3 3are directed td di:~ds: off the garbage will away
from - - campus arsa, '

N

H



12, The ¢ -arorce of fully chombe:  nd the sreniine im necogzarily

2% ¢ cpongitility 9f the Seuv .o I§ s gean thot due to mete-
LAl Tike &3k eheh, vsed 2y e tenr r" for ﬂ1nar?1u ttensils

ho o 7ly graniineg peote checitoe up olicr wnd erechs 1“"1’t“rJ
ondi’ song in and aroend tio :2:“+cre Que tn cvar fay from
hCﬁ- CAlly c"mbels

The 2 otterg are directesd %o i.ite gnitabl- arinress s Yor .
crearrii. .7 {ha Tully chemoerr-;u’ﬁy. #3 inzanitery oScaditions .
ccennot TS nermitted to exist thes winSenorce cunicr Iy Lreeor has
0% the r1:herity 4o get thig CLL70 chambers cle.and . f s cost
of ;tenant: . It ig » taerefore n:t  sary thait she Sononi Srelre a
-8veeper . .iontiuly basis for this Jorpese. Lt chesidig ol snily
cnaMbcr a3curs Yoo ofter compelliiry: the Juni~v i .noce
at the Logv of ithe ten=nsg the Larsvsnent wor? 1 Ve cumell oo
engage a yeeper on monthJ/arnrﬂ 7 and o portlon of Y L ons
ey uowards b ¢ wageg wolld have %o Do racgreror Twape e feievs bills
e oi,all¢+“' 2llothone, '
R “ o '.,.?: PR
L3, “The.rhuottees avtachad 4o oifices/Doparimen.., otha
CPWD shovl: submi* certiticatesz ¢4 2 in a vear and Lind -
vacatior o 1%e quarser on tran~Tercefircacis it et
L requCtl"“ b LG ond Disdhuren. Cilticers menbirs Shny “h.
licence fee, for. the reriod of cocur aticn, M5 ocen retovesng from:
+helr rpﬁﬂoﬂt ve pay pbills.

ﬂ

o 14. The wJ.o tee sheuld submit & o carsnce aven, Sha auses. tate
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Cony ferw:ided to :-
1. The Exerutive fngincer, Guyahati !snirel Dir., Crru,GLy-ei.
2. The j;e:uolve Enzincer( Blect ),Ch . REicoth . rivv,,“P”U'* ETRAL I

3.&:T_he.”.fmf.-‘f:-t: Engineer,Guwahati Ce-'. Sub Divn DL, Py ’.71-,«1’.1 .

xx A.noms Ohmdhnry.Asw(E), GBD-I, CPWD, ohr-ai.

A
T fMam M . . . -~
5. The L% Bagincer(TL), Mect. D-Divnl ToUT, thyend
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FAX MESSAGE

hri M.B.Kodnani

hief Engineer (NEZ)
.P.W.,D., Shillong
Eax No 3-0364~-225976

n

ir,

Shri A.K.Suri, Superintending Engineer (Civil)
Assam Central Circle, CPWD, Guwahati-21 has illegally

and arbitrarily allotted: Qrt, No.Type-IV/45 in CPWD Colony
today on 16-08-96 to Shri A.K.Das Choudhury; ASW(E)/GEDI/
CPWD/Guwahati-21, who is much junior to me in service &
alsg intbasic pay depriving the undersigned, the genuine
claimante

Your immediate intervention in the matter for
cancellation of the above order and for issue of revised
allotment order in my favour is prayed,

. Yours faithfully
c

—ot\B\AS
" (P. C, Jain)
Executive Engineer (EL) HQ
Guwahati Cent.Elect,Circle
~C0 pQW.D. » Guwaha ti"21 ..'

Copy to -
R 1S The Chief Engineer (El) EZ,CPWD,Calcutta for
~information pleases -
2, The Superintending Engineer, Assam Cent.Circle, -

CPWD ,Guwahati for’ information and necessary
actlon please,

3 The Superintending Engineer (E),Guwahati Central
' "~ Circle,CPWD,Guwahati for information,

\Eytck’TQqA%&

Pe C. JAIN
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CENTRAL ADMINISTRATIVE TRIBUNAL, NN
o
GUWAHATI BENCH. : ‘\ 3

In the matter of :

" g 3 mw91

Y
dadl
Standin

 Yiled in Cou
on. AL d.m9k..

0.A. No. 167/1996

TN JUW Shri Padam Chand Jain ...... Applicant
Court M%f‘ﬁ’ 1
FAK|

-VS-

/

Union of India and Others

In the matter of

Written staterhent for & on behalf of

the Respondents No.1,2,3 & &

/

WRITTEN STATEMENT :-

7
1. That with regard to the statements made. in the paragraph

1, 11, IIl and IV of the applic’ation, the answering
Respondents have no comment on them.‘ i
"

s

2. That with regard to the statements made in the paragraph

Vv of the applicant, the answering respondents beg to

-—JLW,._—Q&. state that the residential accommodation constructed by
‘ C.P.W.D. for its staff is meant for allotment to
qrqao qaitae
ding Enginect
ﬁo?:'q:";'_‘ﬁugqhﬂm C.P.W.D. staff. This accommodation, is not General Pool}’
{ Circig, .
Assar-\'\(eft;tr‘l a1, accommodation for Central Govt. employees;
e 1A ¢
% @ won ¢ wanantdt . .
(o - For allotment, basic guidelines of General Pool

residential quarters 38s given in Supplementary Rules are
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e —p

e ¢AtrT
Qoperintending ﬁng\neco
qoRr i gfimTR
Assﬁm Centrat Circie,
Ne e jano fAec. -_a'aii}-m‘

¢ P.W.D.

C—Uwahltl-l‘

-2- o
being kept in foreground while deciding the allotment of
quarters which are to the best interest of the

department and applicants as a whole.

Allotment rules for General Pool aécommodatiqm are

! !

applied at other " stations only after necessary"?
modifications as also brought and in O.M. No.D-11031/44/
91-Regions dated 7.11.91. At Guwahati, the allotments

are done as per guidelines given in Supplementary Rules.

The guidelines as referred to in the Annexure-A by

the applicant are not applipable in toto in the instant
case. Even the subject méntions "Application for
allotment of General Pool Residences ........" whereas
residences Leing dealt in the instant case are
Departmental quarters and not General Pool residences.
Also copy of Office Memorandum annexured by the petition
as Anhexure - A is endorsed to Executive Engineer,
Meghalaya Central Division,C.P.W.D.,Shillong who is also
Estate Officer for General Pool Quarters at Shillong for
taking action for issuigg similar O.M., with proéer
modification for circulation in all the eligible offices
for General Pool acéommodation at Shillong.This O.M.was
not meant for Guwahati since at present there are no

General Pool accommodation at Guwahati.

That with regard to statements made in the paragraph VI

of the application, the answgring respondents beg to
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vt AL A
Qrczrintending Enginece
ogu Sfa afmee
Assaim ‘Central Circie,

Qe Qe fao fac. FHid-24
¢c.0.W. D Guwahatt-24

-3 N

\Dq UP
state that he |is doing the work ofethe4Estate Officer
for deciding allotment of departmental quarters 1o
C.P.W.D. staff at Guwahati. While deciding the
allotment, basic guidelinee regarding allotment . of
Government residences giveﬁ in Supplementary Rules are
being generally followed which are to the best interest
of the department and applieants as a Whole.

Accordingly, allotment of aquarters to the - particular

employee not only depends upon basic pay as on the date

of allotment but also his service seniority. In this

connection, the defination as contained in S.R;B.—Z(h)
(i) which interalia states tﬁat ‘priority date' of an
officer in relation to a type of residence to which he
is eligible under the provisions of S.R. 317-B- &, means
the ear;iest date from whieh he is pohtinuously drawing
emoluments relevent to a particular type.eoesse "The
applicant has since beenedrawing his basic pay of Rs.
3600/- p.m. (or above) only w.e.f. 26.2.96, his
‘priority date' is to be eonsidered-only from the above

date for deciding allotment of a Type - V quarter for

which the applicant 1is eligible in terms of the S.R.

317-B-5. It is denied that the applicant |is also

entitled to Type - IV quarters, as explained in Para- 4.

The need for calling options for one Type below i.e. for

Type - IV Qr. would have arisen, if there were no

applicants for these quarters and these quarters %3uld
’ |
have been lying vacanton account of non - availability

of applicants. Since, no such situation had arisen,

¢§



I | : : ‘ -4~ a;v
therefore, there was no need to call applications for
bne type below quarters i.e. type-1V in this case.
Therefore, the applicant's contention that he is also
entitled for type - IV Or. (i.e. one type below) is self

motivated and is not acceptable.

S.R._317—B-—2 and S.R. 317,B-Siar‘e annexed hereto

marked as Annexures-1 and 11 respectively.

4, That with regard to statemengunéde in the paragraph VII
of the application, it is denied that }he applicant is
entitled to Type-1V gquarter. As per clarification of
residence rgiven in Para S.R. 317-B-§ for Type-1V
residence the emoluments of the officer should be less
that Rs.3600/- p.m. but not less thah Rs.2800/- p.m.,
Since the emoluments of the officer is Rs.3600/ﬂwp.m.,
therefore, he is entitled only for Type-V quarter. The'.w?
contention of the applicant that he had applied for one
type below quarter and is thus entitled for Type-1V

& D quarter also, is not capable of holding. Since, this
office has not asked for any japplication for one type
quac«dem below quarters from the applicant which clearly shows ?
Coperintending Engineco : ' !
gor &g afure that there was never any intention to allot one type
~Acsam Central Cireie,
D¢ Qe fao fae. -3:-g&1-84 below quarters. Therefore, the application submitted by
€. . W. D.. Guwahatt-2\ -
the applicant for one type below was of his own creation
and was not wanted. Moreover, the applicant is also nof

entitled to one type below accommodation as & matter of

right. 1In this regard, the extract of S.R.317-B-7
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(Annexuﬁe—lil) is reproduced below :-

« .
(iii) 7The Director of Estates, ~on request from the

applicant for allotment of lower category residence,
might allot to him a residence next below the type for
which the applicant is eligible in S.R. 317-B-5 on the

basis of his priority date for the same".

From the above it is evident that the allotment of
the quarters of lower type is the discretionary power of
Director of Estates (Estates Offiqer), which could not
be exercised in the instant case iﬁ favqur of appliéant
since it could have meant depriving the other genuiné
wait listed applicants of Type-IV quarters who were
entitled to Type-IV as per their:priority dates (service
seniority) and/being basic salaries between Rs. 2800/-

to Rs. 3599/~ p.m. in accordance with S.R. 317-B-§&.

Since the Respondent No.1 had never asked for

applications for consideration regarding allotment of

B T

one type below category of residences ~from the

officials/ staff working in the department at Guwahati,
© gfguw €IAaT N

' !
foperintending Engtnee therefore the applicant's application dated 21.3.96 is “?
gar e atvAzR - '
>Aumn(emmlemm self - motivated and was irrelevent dand uncalled for,
“n e fao fAc. -3 éia"z“
a. 0, W. D.. Guwahatl-21 Copy of S.R. 317-B-7 and respondent's application for

Type-V quarters are annexed as Annexures-III and 1V
respectively. The applicant is entitled to be considered

for allotment of Type - V quarter for which he has |,
.
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applied (Enclosed : Annexure - V).

5. B That with regard to statements made in the
paragarph VIII of the application, the answering
respondents beg to state that since the applicant was

not eligible forvconsidering for a quarter next below

his entitlement therefore, his request was not

entertained as already detailed in Para - 4 above.

6. That with regard to the. statements made in the
paragraph IX of the application,‘the Respéndent No. 1
would like to state that Shri A.K. Das ChoudhuryA
(Respondent No.4) was occupying accommodation in Field
Staff tlostel alloted by the Department. He haa also
applied'for'regular Type - IV quarter (Annexure-V) and

was one of the applicant for Type-1IV. As per_ the

P
e

seniority list of wait listed applicants off 1ype—IV

quarters, the Respondent No. 4 was alloted the dﬁbrter
' .

rightfully in accordance with the Rules and it has got?

no bearing what-so-ever on the applicant's interest. It

A2

is denied that the applicant was deprived of his any

lawful rights in getting a quarter. His case will be

aRaS ¢NHATY e . .
Cooarintending Englnecy considered while alloting Type-V quarter whenever such

agn ¥:fm afgen varter falls v . v N
Asgam Central Circie, q e s vacant.

Qo Qe fao fte. «a:gi@1-8Y, )
G, 0. W. D.. Guwahat!l-3l. . :

7. : That with -regard to the statements made in the

paragarph X of the application, the Respondents beg to

reitrate that the applicant was not eligible for
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aiyoe ¢attaar
Cooerintending Enginec
gom &+ sfgoa
Assam Central Circie,
Jo Qe Ao fac. - a:gidt-0d,
Q. 0. W. D.. Guwahstl-l.

10.

- 7. ,4 | -

) "

allotment of quarter as already explained in Para-4
above.

That Qith regard to the statements made in the
paragraph *[ of the applitation, the Respondenté beq to
state that the Respondent No.4 was alloted Type-1V
guarter as already detailed in ?ara—G above. The course
of action of the Respondent No.1 was rightly taken in
accordance with the provisions of S.R. 317-B-5. It is
denied fhat any discrimination was done against %ﬁre

applicant in this regard.

That with regard to the statements made in “the
paragraph X11 of the applicdﬁon, the answeﬁing
Respondents beg to state that the applicant is entitled
to Type-V quarter only with his priority date as 26.2.96
as already mentioned in para - 3 above. His‘case\of
allotment of a lype - V quarter will be considered as
and when any Type -V quarter is vacated, along with
other wait listed applicants for that particular type
quarter i.e. Type - V only., Therefore; the service
seniority of the applicant for allotment of Type-V
quarter is not at all consider-able in terms of S.R.

317-B-2 as annexed. here as Annexure - 1.

That with regard to the statements made in the
paragraph XIII of the application, the answering

respondents beg to state that the applicant has been

by
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drawing his pay of Rs.3600/- p.m. (or above) with effect

from 26.2.96 only which is the "Seniority" of the

11,

LR

et SHELA
3c;uw!ntend\ng En;!ncco
ggr a7 afwEa
gsam C entral Circie,
St 2\- fae fRo. - 3!3{{?—30.
~ p,W.D. Guwahatl-2l.
12.

applicant for the purpose of allotment of Type-V quarter
only, since he cannot be considered for allotment of
lower categohy of quarfer depriving other wait listed
applicaﬁt of Type-1V categﬁry. The action of the
Respondent No.1 was rightly taken by issue of allotment

in favour of Respondent No.4

That with regard to the statements made in para X1V
of application, the applicant had sent a FAX message: to
CE (NEZ)'s Office which was recejved on 16.8.96 in the
after noon, whereas he had filed an application in CAT
before 20.8.96 which was heard on 20.8.96 and interim
order was issued by Hon'ble CAT to maintain status Quo.
17th and 18th August'96 being holidays, it will be
observed that the Claimant did not give any reasonable
time for consideration by the Office of Chief Engineer
(NEZ) to whom he has represented. The abplicant ‘had
therefore acted in utter haste 'and -approached the
Hon'ble CAT, Guwahati without exhausting the\Official

Channels available to him. ‘ o

That with regafd to the statements made in the
paragraph . XV of the application, the ‘énswering
respondents beg to state that the applicant is not at
all eligible for allotment of this quarter (Type - 1V)

in terms of Rules and his application is malafide,

1
0 !

4y

¢
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devoid of merits and as such the application is liable

to be dismissed with costs.

VERIFICATION

I, Shri A.K. Suri, Superintend&n& Engineeﬁ concerned,
being competent and authorised to file this written statement
on behalf of the respondents Nos.52,3 & 5 also do hereby verify
that the contents of the above reply are true and correct to my
knowledge based on official records. Legal submissions made
therein are true upon legal advice received and believed to be
correct. Nothing is false therein. Verified at Guwahati on this

day of Sept¥¥{1996.

S

DEPONENT / !

G Gt
Eaglnce?
Beoorintending EA
can G ef@w@
Accom Contral Cirsio,
Qo Qe o fe. qargrdr-23h,
Gc oo W- Dae G“aﬂhht"l‘
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*Division XXVI-B

Allotment of residences uuder the administrative control of the Director
of Estates to officers employed in eligible offices who are required to reside
Jon_duty in Delhi with the Goverument of India or the Delhi Administration.

//,Slyort tile and application

S.R. 317-B-1. (1) The rules in this Division may be called the Allot-
ment of Government Residences (General Pool in Delhi) Rules, 1963.

*(2) They shall come into force on the. 15th day of May, 1963.

Definitions | ‘
S.R. 317-B-2."In these rules, unless the context otherwise requires—

(@ "Alilolr;xelxt” means the grant of a licence to occupy a residence

in %lxccordance with the provisions of these rules; .
(b) “Allotment year'’ means the year beginning on Ist January or

such other period as may be notified by the President;

H
]
{
1
]
!z
i
i
i
!
i
;';:‘;,:Zf

) “Dl-eIIu'” means the ateas within the limits of the Union Terri-
tory of Delhi which the Government may declare as conferring
*eligibility for the allotment of general pool accommodation;

| .

(d) “Director -of Estates” means the Director of Estates to the
Government of India and includes an Additional, Deputy and
Aslsistam Director of Estates;

_*The rules in this Division apply to Bombay, Calcutta, Chandigarh, Faridabad,
Madras, Nagpur and Simla Pool Accommodation also with minor changes. In respect
of Chandigarh and Bangalore, the Directar of Estates may, by gencral or special order
in writing, delegate any power exercisable by liita uoder these rules, to the Supcrintend-

- ing/Bxecutive/Assistaut Bxecutive/Assistant Bogineer, Central Public Works Depart-
ment, " c
( G.L, Director of Estates, Notification No. F. 12033 (1)/69-Pol. (L1), dated the

.26tk April, 1969 aod No. 12033 (9)/73-Fol. i, dated the 29th August, 1974, ] ;

1. ModiGed vide No. 12033 (4)/67-Pol. 11, dated 11-2-1970.

- .
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L. " .. ! GOVERNMENT Resipences -

- (e) ;‘Efigib}e office” means ‘a Central
«° . staff of which has been d

[s.R. 3‘l7fn

Government Office the

eclared by the Ce.ntral Government ag

-eligible for accommodation under these rules;

) “Emolumenys™ means the emoluments as defined in F.R. 9 (21)
(a) (i).] '

ExpLANATION, —]y the case of an officer who is under suspension

* the emoluments drawn by him on the first day of the allotment year in

+ which he is placed under suspension, or, if he is placed under suspension

. onthe first day of the allotment year, the emoluments drawn by him immne-

*. " diately before that date shall be taken as emoluments, :

(8) “Family’* means the wife or husband, as the case may be, and
children, step-children, legally adopted children, parents,
brothers or Sisters as ordinarily reside with and are dependent
on the oflicer;

SN BT s
.) 2 ~:—_ '_;__.-3:,-':7

()] “Goremment"_ means

the Central Government unless the
FERE " context otherwise requires;

“Priority date" of an officer in relation io 4 type of residence
to which he s eligible under the provisions of S.R. 317-B-5;
Means the earliest date fron which he hag been continuously
drawing emolum

ents relevant to a particylar typefor a higher
type in a post under the Central Government or%’tn(e Govern-

ment or on foreign service, except. for periods of leave in res-
pect of Type v (A) to Type VIil accommodation, single and

double room hostel accommodation, and the date from which
/he has been continuously.in scrvice under the Central Govern.

“ment or State Government including the period of foreign

service in respect of Type Lto Typelv accommodation, and
accommodation ji Working Girls’ Hostel:

e of two or more oflicers is the
among thiem shall pe determined by the emoluments, the
i taking precedence over the oflicer
er emoluments; where the emoluments gre equal, by the
length of service; and where both the emoluments and length of service
are equal, on the basjs of the scale of pay of the officer, the officer working
in a post having higher scaje of pay taking precedence over the officer in
receipt of lower scaie of pay. ]

() “Licence Fee means the sum of money payable monthly in
accordance with (e provisions of the Fundamenta] Rules in
Tespect of a residence allotted under these rules;

(k) “Residence means any residence for tie time beis
administratiye control of the Direcior of Estates;

1. Substituged vide G.1,, M.U.D.,, D}r. of Esm(cs,‘;’mﬁion Nb. 120337;%- “
Pol. 11, dated 12-10-1987, :

1g under the

o b

[
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GOVERNMENT RESIDE {s.r. 3178

NCES

an officer

cation of Residences
n the table

Save as othcrwise pro
allotment of 2 residenc

vided by these rules,

;.,. .Classiﬁ
¢ of the type showi i

S.R. 317-B-5.
will be eligible for:
below— )

o I
o or his monthly emoluments as

nay be speclfied by the Central
the purpose of the allotment

Category of afjic
on such date as 1
Government for

Type of residence
: . year concerned 7
Less than Rs. 950 |
950

—

been classified as Type V (A) and Typ
Vi (B), all the officers cligible for Type
those eligible for Type V1 also grouped together:

Provided further that where uccommodmion hi

1
11 Less than Rs. 1,500 but not less than Rs.
) 1 Less than Rs. 2,800 but not less than Rs. 1,500
v Less than Rs. 3,600 but not less than Rs. 2,800
vV (A) Less than Rs. 4,500 but not jess than Rs. 3,600
vV (B) Less than Rs. 5,900 but not less than Rs. 4,500
VI (A) Less than Rs. 6,700 but not less than Rs. 5,900
Vi (B) Rs. 6,700 and above ’
S
accommodation has not

Provided that where Type ¥V and Type VI
e V (B) and Type V1 (A) and Type
¥ will be grouped together an

gher than Type vi(B)

¢ as follows:—

is a\'ailablc,.cligibili\y of allotment will b
Less than Rs. 8,000 p.nm. b

Rs. 7,300 p.m.
Rs. 8,000 p.m. and above.

ut not less than

Type VI

Type VIL -

2. Hostel Accommodalion——-

e
officer or hiis monthly emolu-

3. Working Girls Hostel.—All lady officer

mwents will be eligible.

=

Y S . -
L X (Ha
gqar Fida mnw>

Assam Cencral Cirg

‘ . ICy
Yo e 170 fae, -, gi@1~00
b f [4

P.W n. Cuwahaelad!,

CRECXrC- S r .

e
Category of
ments as on such date as may be specifie
Type of Hostel by the Central Government for the purpose
of the Allotment Year concerned
Single room without kitchen Rs. 2,000
Single room with kitchen ... Rs. 2,000
‘Double room .. Rs. 2,800 ‘
s without limit of&cmolu-
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7 : ’

Ipplicn(lons for Allotment , -
S.R. 317-B-6. (1) Every Government 'Om'ccr. in - occupation h’b
Government accommodation shall submit his application, in such forin

and manner and by such date, as may be specified by the Director of
Estates in this behalf, :

(2) In the case of officers not in occupation of Government accom-
modation, the Dircctor of Estates shall invite appl:cntnousg in such form
and manner and before such date as may be specified by him.

RS U . Co
“ (3) An officer joining duty in Delbi on-first appointment or on
 transfer. may submit his application to the Dircctor of Estates within a- -
. month of his joining duty. '
mon

SARER M EGS g g

*%.(4);Applications received under sub-rule (3) on or before the 20th .
,day of a ca?endnr month shall alone be considered for allotment jn the #;
iy succped lvizg:r.po‘nth. . 1
X AT " ' 't
Allotment of Residetices and Offers

Py, S.R) 317-B-7. (1) Save as otherwise provided in these rules, a resid-
ey ence, falling vacant, will-be.allotted by the Director of Estates preferably
Ja5 to an applicant desiring a-change of accommodation in that type, under i
the provisions of S.R. 317-B-15 and if not required for that purpose, to an !
applicant without accommodation in that type having the earliest priorily; ‘ '

dalebfor that type of residence subject to the following conditions:— -

Bt Lrye

g

Y e g F TS SRy

(i) The Director of Estates shall not allot a residence of a type

/] higher than that to what the applicant is eligible under S.R. .
F 317-B-5. : ;
/ : (i) The Director of Estates shall not compel any applicant to -

accept a residence of a lower type than that to what he is
eligible under S.R. 317-B-5. '

L (fii) The Director of Estates, on request from an applicant for ;‘
allotment of a Jower category residence, might allot to him a -
residence next telow the type for which theapplicant is eligible

under S.R. 317-B-5 on the basis of his priority date for the
same, -

(2) The Director of Bstates may cancel the existing allotment of an
officer and allot to him an alternative residencr of the same type or in
emergent circumstances an alternative residence of the type next below
the type of residence in-occupation of the officer if the residence in occu-
pation of the officer is required to be vacated,

(3) A vacant residence may, in addition to allotment to an officer 'k
i

under sub-rule (1) above, be offered simultancously to other eligible
officers in order of their ptiority dates.

‘
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T4, pate: / ./

Tho HtHorintending Engineer, R

Asgry (ontral Clreloe, , ‘ o _

¢.p.’."., BAMUNIMAIDAN, : - whon &%
i

GUW:sw 11=781 21 . !

A\

Sub :-Applicatj n fcr allotment af Quarter -

.
g —ta e < 4 e

Type- N | No. at G ugsabetd ! !
Sir, . i : \Y\’Q ——

I am to0 request you to kindly allot me one Govt Quarter/
~Hostzl Accommodation as .per ent:x.lemeht on the basis of my RIS N
fOllowing .particulargi— i} ‘

' § S . i
. Naase of Govt.Sorvant tm V. CLUTAN N
2. Designation . = Execwiive Ltoginees ;C_\l‘(cé\)
3. a)Bnoluments as on 1.1.96 See s 5, L’;vc\~.,,,\):@-§

(Basic Pay L.

b)Date from which. above omolum—
entsare drawn or being drawn ' . -\
ccntinuousl y( applicable in - - VoA - AN
ci.se af application for T-V
guarters only

1

- - y

4, Date of entry in Govt.Service i~ Do- 4~ NG : L

‘5. Date of joining in the present . ; , §

station. - 2z b - 2o~ \ARG
6. Date Df place of posting as ,_ 15-3. 0, X“' ‘G“\N\\m’“’i
- per order of Posting g Q Co\v{-' b& ""‘\QZ“'

7., Is the application for change? ,_ o 4;\\6“?1\»,“3’)

If so give the details of accc-
mmeodation which you are occu-
pying now.

8. Iy the applicatiocn for Bar- -

marked Qrt.If sgo pleage .
ive your full Jjustificaticn

%f elbi,gibility.j I omay be allabted Tebe T Q.

T{he T :&)Qa’x o\\nmh\\;\e A\>\,\,mn.“

9. Any other important information:- \“ e 5T in A enc\w‘%\ '.

18, It may also be stated ‘that the . 'L do wok Aauwn oy hOuhe 1
Govit.dervant does not posses a - G \ 5 ome 0T WM o\hcc Q\‘m\
house of his ©wn or in the name < X Y
of his family in the station of we w e’ £\ ““\“\f e“‘ b\w-m\m\» ot
posting or in the adjoining n_cm‘o?( pCa NV ES D |
municipal area, . _ \ ...-—t—’, 5\

Vive \
blgnat ur% ot © gf)\p]flccané‘ a‘l“}}éi QL\““

with name. of office (SC.EC, CPWD
Jertified that abo*m pa: .iculars have en verilied & \\\Q(\\”t(\\‘

t

o . :
tt
}

e

and fJL- hd correct. WQ/
(B)
%ﬁm wﬁg " Head of
Date vwR P afiges offic® 1‘ nlg RL t 'n ‘
b Assan - entrst Cirgs, ‘bl“"“r
- NOTL B ¢ Moo zApg s
CPowon .m-u,'dA ' T T ‘-‘Nl"i. o

"



v ur T,
" Tog g Date: 2/ 3 /94

THo guporintending Engingor,
Artgria gl g ) Hhimn
UeP 0D, BANUNIMA LAY,

GUYAHATI~T81 721 .

( 7?1‘\/2’12‘//\ "'PZ:}D(/L C/(L‘*-““‘y o .

Suk:~Applica Jon fir allotment of Quarter
Lype =AYV /LU0, at "m/{f(m'n*?/r.- .

—————

Sir,
| I am to request you to €ndly allot me one Govt Quarter/
- " ~Hogte] Accommodation ag -pexr entilemeht on the basig of my Tl
. following partic Ularg:i— :
|

1+ Name of Govt, S.orvi;.nt | e A K ' /DA 'b & HOZ\JJ)HU}%Y Y

24 Desgignation U P /‘84[\[,(6‘}{(/0

3. a)i@woluments as on 1.1.96 - N
: . (Basic Pay k’{/) 2 9fb/ -

b )Date from which gbove emol um= !

. LiWs are drawn or being dr .wn N i
; - ¢onbinuousl y( applicable in . - 1. y 9b R
~ Cnse of application for T-7 , : - a , ,{

! csarters only M

4 D.%e of entry in Govt.Service:. | &)'-?)*65 . :""'"'1{ ’};?
bs Dife of joining in the present . - e '
- station, ' i N ‘9.‘) B

6. Date Bf place of. posting as S -9¢ iy ASiiEN ! o ‘
per order of Posting = 1571108 G0 A&LL()LJ\/zl.Df -

: oD S rdal L)
T+ In the application far change? | 11 7 ) J

T s0 give,the details .cf acce-"" . — L
Y- - ' 3 e A [_* § , ~ / _S ".j' C,
ioiation which you are rcs - 7 /u/bw (0 o-C(,LL/’J/JL?))

Py:ng now, ‘
+ 8. - Iy the application for Bar— e

marked Qrt.If go pleasge ‘/U‘ ,

‘&ive your full jugtificaticn v ¢

of eligibility. : i
9. -Any other important information : LT :
18, It may also be gtated that the __ ,‘;:’
&' Govi.Servant doeg not POsses a g e i
house of his ewn or in the name s y
of his fawily in the gtation of : ' oo
posting or in the adjoining _ — . . |
municipal area, q | D ‘ .
B AN ATUREEEN 2.2« P
Signat ulkﬂe of applica/nt ér‘énéé i
- with nawe of office o
Jovtified that ~1}0'Ve p:l"!::iw ur::; have been verified . “
and found correct .,A#7¢6c¢ ( A =0 ' ‘ !i".
t vﬁ% 1@ um“’ﬁ:ﬁﬂ@"&!’%‘&.{,-ﬁ;ggljpti on 9f Head of Ha
DaLe ¢ " o .’»(A"lr - J;.‘-I < . “1
_ “eie, oy ongyarith stamp. !
£ | Y CR.W.D. GUWALIATI—; !
N ‘; H;'W D.. Cowanatle2l, ’ = 104
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.;N THE CENTRAL ADMANLSTRATIVE TRaBUNAL

GUWAHATL

0A  167/1996

Sri Padam Chand eain
- Vg =

Union of indi2& anu Ors.

in the watter of ¢ -
Re joinaer to the Written
Statewents filea by the

Res,ondent No. 1 .

The a,.licant above naweaq,

Host Respectfully Sheweth & -

1. That the applicant receaved & éo,y of the
Written Statewents ana unverstood the contents
thereof . The Statewents which are not specufically
adusttea are deewea to have been aen.ea by the
aeonents The étatements whieh are not suu.ortea by
waterial on records shall also be consiuered to have

been derued by the aeorent.

Contedeee.2



-2 -

2. Thét the ayfl¢cant beés to state that h.s
basic .8y @s on 1l.1.96 was Ba. 3600 . Accora;ng fto

the provisions of SR-317-B-7-(1) he was ent.llea for
Tyve V quarter, .f Ty,e V quaiters could not be allotea

than the afyllcant would have yreference to have the
QQ\Q@
Type IV quarter. Even +f Ty.e IV was also mot ava.l-

< !

ble then the applicant woula be entiiled for Hostel
T T ——

accowodation So, far aCGOmodat*on of Type V and

acComodolion
dostel are corcerned dllotment would be w8ae on the

and
bag.s of the ba51c balary go far allotuent of Type

IV 198 concernea, ¥t woula be_éaseu upon the total
length of serviee .ntbhe De,2rtwent. i.e. .t woula
deend u,on the aate of entry .n the service . it

does not aepenﬂ.upon,thé Sweet well of the alloting
aufhor;ty ; The yower of aiscret.on is rot én arb;ﬁ?ry
vower. While exercusing this power, the alloting
auvtho®ity should con31aer‘the date of entey of service
of each Cla%ments. The Senior most person shall be
entitled %o have the Type iV quarter . In the instant
case, applicant 1is the seniof most employee who Joined
in Cr¥D o£ 20.9.62 + So his claim will prevail upon

otherswho are junior to him . The Respondénts No. 1

. ig influenced by extraneous consideration- not material

Contedeeces?

il
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for the instant case, He is under an erroneous
impression.that only persons drawing Salary renging
fromR§800 to 3599 would be entitled for the Type-IV
quarter, This is an error apparant on the face of the
‘record. Had he not been influenced by this
extraneous consideration, he would not have committed
this mistake,Even at Guwahati also the department
on earlier occasion alloted type-IV quarter to a
person entitled for type-V quarter. One Shri |
P.D.Agnihotri, the then Executive Engineer(Elect.)
GED-I heving his basic Salary of k. “Heo[-
was alloted with a type—IV quarter though he was

entitled for type-~V quarter.

SR 317-B-2(i) specifically states that
A\-\’ 33

allotment of Type-I to Type-IVgNogld depend upon
fhe "date from which he has begn continuously in
service under the Central Government". So, it is
“obvious that the applicant has a prefern¥ial right
to have a Type IV qgmarter or any other'Hotel |
accommodation, The applicant ¢an eadily he alloted
with the Type IV quarter in question. The alloteée,
Mr. A.K.Daschoudhury Respondent No.4 himself refused:
to accept them Type-IV quarter alloted to him vide
his letter dated 20~8-96 . A copy of the said
application is also annexed hereto and marked as
Annexure- F. In midst of this circumstances, why
this Type IV quarter in questione# can not be
alloted to the petitioner is best known to the
Respondent No.1 . The applicant humbly begs to
submit that the action of the'Bespondent No. 1 in

refusing the allotment of quarter/ Hostel accommodation

Contd...B/4.
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to the applicant is absolutely baseless. It is also
capricious, arbitrary and not at éll tenable in the
eye of law, The applicant applied for allotment of
quarter vide his application dt.21~3-96 & 17-6-96,

By these applications he specifically requested the
concerned authority to allot him a Type-IV quarter‘/
or any Hostel accommodation. This application was in
accordance with the provisions of $B-317-B-7(i)(iii)s
There was no irregularity or illegality in the
application filed by the applicant. The Respondent
never refuted the claim of thé petitioner on his
applications of dts 21-3-96 & 17-6-96 that he is not
entitled for one tyne below i.e Type~IV Quarter,
Adtion of thé Respondent NosI is absolutely illegal
and the applicant humbly begs to submit that it is a
fit case where this Honorable Tribunal may be pleased
to direct the Respondent to allot the quarter No.IV/45
to the applicant or any further order or orders as

this Hon'ble Court may deem fit and proper,
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VERIFICATION

I, Sri Padam chand Jain Sqn of Late Sri

Mehar Chand Jain, ®#4xysaxg aged about 54 years
resident of Panbazar ,Guwahati-1 Dist:Kamrup,Assam
do hereby affirm to state that statements made

in Paragraphs @0 Y\4alW in the rejoinder are
true to my knowledge and I signed in this
Veri@icatioﬁ on V6 ¥pthis day of October'1996 at

Guwahati.

v

Deponent
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The Superintending Engineer -

Asgsm Central Cirocle

OePsWeDe Guwghatl = 21e

(Through Proper Channel )

Sub sAllotment of Residential Govt. Cuarters\ Roo Type- IV~ 4% at Japarigog
%o Shri. AeK. Das Chowdhury ASW(E).
Refs Your 0.M. Ko. 12(3)/AcC/G8/1684 dated 16.8496 .

8ir

I thank you for alloting me the Govt., Qtrs. No. Typs- IV/45 vide your
above menthoned order in reference to my application dated 273696 when I 444
not have any Govt. Resdl. accommodation under my possegsion. Sinoe now '
PSE / I (G.F.) i under my possession Weeof. 1544096 vide your 0oMe Koo 12(3)/
ACO/G8/617 dated 1563096, I Shri. AeK. Das Chowdhury A9%(R) inform you that
I don?t like to accept the allotment of Govt. Qrte ?ﬁ' Type~ IV/45 as alloted &
vide your above O.M. But I have applied for a change, TFSH~ 1 (GeXe) to TFSE-6
(2na floor) as vaoated by Shri. 8.K. Banerjee ASW(0) on 31s7+96,vide my appli-
oation dated 3107496 forvarded to you by the Exeocutive Bngineer (R) Guwahati
Bleot. Divn. No.I, CPWD Guwahati No. 4(1)/GEDI/2828 dated 148,96 and also vide
ny application for ohange in the upper floor of TFSH dated 27+%.96, The request’
for a change in the upper floor was also made in my acceptanoce letter for Qtr
No. TFSH-1(GeF.) vide letter dated 27.3.96 oopy of which was ‘endorsed to all
oonoerned please. | '

e

I therefore , pray to you to cancell the allotment order Ko. 12(3)/acc/
38/1684 dated 1648.96 for Type IV/45 at Japarigog and allot me (change allot-
ment ) THS Shatex Hostel No. 6 (Vacated by Shri. 8.K. Banerjee ASW(0) and
oblige.

Thanking you.
) Yours faithfully,
. e
‘Dateds Guwahati : -~
the 20th August '96.1/, : (AeK. Das ¥hovdhury)
&~ ASW(R), GEDI, (.P.¥eDs
Bamunimaidan, Cuvahati~21.
Copy to ¢ 4 » »
1e The Superintending Bngineer(BL) Guwahati Central Eleot. Circle

OoP oWeDe Guwahati - 21 for information please.

JL/L/M/“Q) ,QC)g%S{

( ‘.x. nm QHOW) nunx

oAt

S
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Court Masts? WITHE CEI\TR!‘L ADMIWISTRATIVE TRIARUFAL: s GUUIHTTI “ENCH

- — CGUUAHATL

‘Dentsal ediministrative Tribunsl . :
%wkeamﬁ%fzf?wm ‘ .

<

> ¥ : _ in the matter of :-
)T ROVISN 0.0, No.167 of 1996
' B chri P.C. Jain ... Applie-nt

| ’%ﬁaﬂh@ gench _
yoedl ounehe . , . =Vergus.

Unlon of India vees Moepo~rent

In the matter'of -

'_ R ' Addl, uritten statement for and on behalf of the

Respondent Nos.1,2,3, & 5.

‘ Jfﬁ%'. : The ReSpohdents beg to state as follous :-

S 1) That the applicant is not eligible for Type-IY
quarter as already mentioned in paragraph-2,% and 4 & tho
Ham ke frkhurak written statements submitted brfore the

" Hon'ble Tribunal

Shri F.D. Agnihotri, Executive Enginesr (Zlect.)
Guuahati Central {E} Division Mo, I, CPWP; Guuwaneti wee ¢llotted
a guarter, which being earnsrked for EXGCUtlve Fngr. fr‘““t )
uuuahabl Central(F} Divieicn fo. 1, and is recnrved for OFrent—
1al Halntenance staFF. Dasic salary as menticned by tha
applicant is not g criteria for quarter earmarked ?or arrential
, staff for ﬁalntenance. ﬁxa Thls quarter being oarnarizd is
<N , only being allotted to Executive Engincer (” Electrial; Cuuwahati
(L,/éygf;_ %C’ Central Elect, Division- No, I, CPUD ; -Guuahati, after thic
&/Mf : quarter uas‘vacaﬁed.by Shri F.D. ﬂgﬁiho—tri, Exacutive Enninesr
yy . (Flect.), on transfer, it was allotted to hie succeceor eince
it was a 'sarmarked quartey. As such there was no irrggularity.
in allotment of this quagfer. A copy of the office mamorancum
dated 12~10 90 ic annexed hereto and marked ae Annexurs~‘.

2)_ That the applicant ic not aligible for Type~TY guearter
as already brbught qut above. fs such there it no riaction of
preferntial right as claimer by him, -
2 That the applicent ic only.éon?iﬁered for allatmnt eon 5
S’upermtendmg Engtneor bplicationn mace by hiw for which he is elinitla, ‘ ‘:
Assam Central Ci-clz, : .
OPWD, Gauhatl-78108] : \ Cante, o "2

L



4) "That Type-1V qUarter.uas allotted to Thri A.¥, Pas

- Choudhury, Assistant Surveyor of Works (Electrlcal) vide this

office allotment orcder Mo, 12(3)/ACC/G°/1686 datec 16- 8-96
since he was also a applicant for the same and was eligible
for allotment., Shri P.C. Jain, Executive Engineer (Elsct.)
(H.Q.)/Guuahati tentral Electrical Circle, CPWD ; Guwahat’ had
filed an application in the Hon'ble Central Administretive
Tribunal, Guwahati. The Hon'ble Central Adiinistrativs
Tribunal, Guwahati on hearing on 20-8-96 had directed the
Respondents to maintain atatns-quo pending dlSpO al of his
application..Shri A,K, Das Choudhury, Assictant ourveyor of
Works {Elect.) had refused to accept the allotment of the
Type IV guarter allotted to him by his letter Mo, Ull Ceted
20-8- 96 The Hon'ble Central Aomlnlcuratlve Tr'ibunal, fuwehsti
had directecd the Res pondents to maintain Ctatue quo in th"
hearing on 20~B-96 yhich yas maintained, '

5) ' That the contentions of the Bpplicant that he is
entitled for Type-1V quarter has alreddy been denisd in cur
written statement, ‘ ) '

« 6) - That since the espplicant Shri P.C. Jain, Ekecuﬁlve

Englneer(Elnct ) (H.q. ) Guuwahati Central Flectric l Circle
C.P.WU.D. Guuwahati Rk was ellglble for Type B Guarter, thorafore
he was naver 1nformed ‘that he can be considered for Type-1Y Qr.

—.—.—--—-—-—--—-—-—-—--n-

I, Zhri A.K, Suri, °uper1ntenc1ng Engineer concernad,
being competent and authorised to file thls written statement
on behalf of the Respondents Ros, 1,2,3,

verify that the contents of the aboud reply are true and correct
to my knouledge based an official, récords'

& 5 also do hsrebhy

1 sign this Verification on this the 25th November,/96
aﬁ Guwahatl. } '

: ..
- DEPONENT
Superintending Engineer;
Assam Central Circle,
CPWD, Gaubati-781081

~al0o=
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OFricCE MEMORANDUM

In tenﬁs

Z

pated Guwahatis

of Allotment'
'f the Co'PaWODo

Works DeP artment

Residence

1981, the

of GOVto
) Rule.

following Quarters are hereby geclared eaxmariked with
jmmediate effect = - !
]
gggrter 1100 To _whom earma-rk'ed
| Le Type-"r\:'/ 6 of The Executive Engineel: |
o Japrijod Colony Gauhatl Central piviglon.
* Co?oWnDo' GU,Wa]’\a 1
o-1V/48 Of e Executive Engineer: (ELe) s
Taprijog Color¥ Gauhatd El ectrical pivision
' NOe = P C.P.WODO, : :
Guwahatie
Formal allotment will, however:s be issﬁed
py this office to_the concexned Executive Engineers o0
thelr Written spplications '
QZ;,(ER. D.P. GOYAL)
Superintending Engineel: o
Assan Central Ccircle. Central PoWeDo
Guwahati -~ 781 021. ‘
B N//[p
Copy to - T
1. The Executive Engineerlz Gauvhatd Central ﬁDi\'r'ision,V
C.POWOD.' Guvla}')atio ' ' " : N '
2. The Executive Engineer (Elo) s Ganhatli Elé’ci:ficél '
DiViSiOn - I' COPOWODO' Guwahatig . ) -
3, The Stlperintending Engineeir:, Assam Centi:al Cirdie,
CnPo\'\]oDn, Gu\fahatio ; . :
_ o
QAf

SUPERINTENDING ENGINEER

SUPERINTENDING EE22==m

“er?/’, ‘

Y

y'-,v.,«»-,t

Ny

3 i A o~
N

» ﬂneﬂ%&é_, 1990 -

|

-~

.‘J
?

i e i VA e e g B
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¥4 “mﬁ@d‘ftza‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
3 . - :

*.?DECISSS GUWAHATI

. 0A 167 / 1996
“@gorah=t Doncid )

GE ST %\:Jr
-

-

Sri Padam Chand Jain - Applicant

/ _VS" ‘

Union of India and others - Respondents

In the matter of

Additional Rejoinder to the
Additional Written Statement

Filed by the Respondent No 1

The applicant above named

Most Respectfully sheweth :

1. That the applicant received a “copy

/-
.

S
"F't:l-ulﬁd

D9 Pordom

of the

additionéll written statement on 26-11-96 and

understood. the contents thereof. The Statements

which are not, specifically admitted are deemed

’

to' have been denied by tﬁe deponent. The

statements which are not supported by material

on records - shall also be Considered to have

been denied by the deponent.

ShoolJay 5,

%}f%{/}ﬂ/ﬂ | - | " Contd. P/2

——

€},

VN ot
Nyse — -
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That the applicant begs to state thét it has been stated

by the Respondent vide Para 6 of the ‘Addl.written statement
Filed on 26.’11;96 that the applicant is en'titled for Type-
V quarter but the fact of the case is that there i'.s no Type-V
quarter available for: .al_lotr'nent to the applicant- at Guwahati.
There ' are only :chree\ no Typé—V quarters and at present

there are three Post of- Superintending’ Engineers at Guwahati

who are of higher scale than the applicant and under the

~ circumstances even on vacation ‘of any T-V quarter in future

ko
the same can not be made be available #shim as he will
always be Junior in pay scale. The Respondent has thus
! )
kept. in .dark intentionally ae flon'ble Tribunal about the

fact that there is no Type-V quarter available ‘for allotment

*to the applicant.
~

That the applicant is also entitled for Type-IV quarter on
the basis of his seniority and pay scale ‘as contemplated
under SR-317-B-7(i)(iii).Why this aspect of the case is -being

deliberately avoided is best known to the Respondent.

That the Respondent is absolutely silént on allotment of Hostel
accommodation to Officers as’ per SR-317-B-5. The = applicant |
has brought oﬁt to the notice of Hon;ble Tribunal vide para 2
of his rejoinder filed. on “17.10.96— that he is also entitled

for Hostel accommodation as per SR. But the fact of the case

is that the application for allotment of the Hostel accommodation

from Executive - Engineers are not entertained by the Respondent
N - s e

for the reasons best known to him and thus the ‘right of

allotment of Hostel Accommodation to the Executive Engineers

- is denied.

Contd.P/2
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That itihas been stéted by the Respondent vide para 2

on page-2 of his written statement filed on 27.9.96
that "At Guwahati the allotments are done as_per guide ~
lines gi;/en in supplementary Rules". But the fact
of the case is that they ére not being followed in
right direction. There is no Type-V quarter available
for the applicant. at Guwahati. The applicant is also
entitled for Type-1V quarter, ‘but he is being deprived
of his right to have Type-1V quérfer and  allotment
of Hostel Accommodation is aiso denied to the applicant.
Under' these clzifcumstances, the category of Officers
like the applicant will never’ get a quarter during
their ‘life time - at Guwahati. .On the contrary the
quarters have been earmarked for different category
of Officeri such as Superintending Engineers & Executive
Engiﬁeer'si:f'lou‘gh it is no'g provided in the Supplementary
Rules which proves that different rules afe fqllowed

for some and different for others.

That the applicant humbly begs to submit that it is

a fit case where this_ Hon'ble Tribunal may be pleased

to direct the Respondent to allot the Quarter No.T-

IV/45 to the -applicant which was alloted to Shri Das-
Choudhury, Respondent No.4I and who .has refused to
accept its allotment and is \lying vacant or any further
ordér or oraers as -this ‘Hon'ble Tribunal may deem

fit and proper.

Contd.P/4
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VERIFICATION ’

L
I, Sri Padam Chand Jain Son of Late Sri Mehar

Chand Jain aged abouat 54 years resident of Panbazar.

Guwahati-1 Dist : Kamrup, Assam do hereby affirm

to state that statements made - in Paragrapahs 1

to 6 on P-1 to 3 of the additional rejoinder are

true to my\ knowledge and I signed in this Verification

on ‘ this“c%’y of December 1996 at Guwahati.

Jele

Deponent



